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LEGISLATIVE ASSEMBLY
Wednesday, 10th March, 1943.

The Assembly met in the Assembly Chamber of the C i
- er o e Council House at
g}lleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)oinetl:e
‘hair.

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.
GUARDS ON NORTH WESTERN RAILWAY.

271. *Sardar Sant Singh: With reference to the answers to unstarred questions
No. 26 (c), and 27 of the 5th November, 1940, asked on the 23rd February,
1940, regarding the grades for Guards on the North Western Railway, will the
Honourable Member for Railways please state the result of the consideration

“mentioned ?

The Honourable Sir Edward Benthall: The position has been explained in
the speech of the Honourable Member for Railways reported at page 741 of the
Legislative Assembly Debates, Volume I, No. 11, for 26th February, 1941.

GUARDS ON NORTH WESTERN RAILWAY,

272. *Sardar Sant Singh: Will the Honourable Member for Railways please
lay on the table of the House a statement showing:

(i) the sanctioned and actual strength of each of I, II, III, IV grades
for Guards on the North Western Railway for each Division,
separately, employed in the old and new scales of pay as on the
1st January, 1943; and

(ii) the number of Guards on the North Western Railway in each Divi-
sion, separately, who are blocked on Rs. 68 and Rs. 115 showing
the length of their blockade in years as on 1st January, 19437

The Honourable Sir Edward Benthall: (i) and (ii). I have no information
bevond that contained in the replies to the Honourable Member’s following
questions; unstarred question No. 109 asked on the 16th March, ‘1941. and
starred question No. 149 asked on the 23rd February, 1940, respectively,

Sardar Sant Singh: May I know if there has been any change since then?

The Honourable Sir Edward Benthall: I have no information.

Sardar Sant Singh: Will the Honourable Member make enquiries?

The Honourable 8ir Edward Benthall: An enquiry would take a good deal
¥ of time and I do not think that in the present circumstances it will be justified.

Sardar Sant 8ingh: May I know if the Honourabl: Member is aware of
the fact that the guards on the N. W. R. are asked to do higher work with
lesser pav? .

The Honourable Sir Edward Benthall: Not with lesser pay. This matter
was very carefully enquired into by my predecessor. Hg apent.a great de'a] of
time and trouble over it and I understand that he wag satl.aﬁed with th.e position.

Mr. Lalchand Navalrai: May I know if they are paid any overtime allow-

ance?

The Honourable Sir Edward Benthall: I understand so, but I should

require notice of that question.

INSTRUCTIONS FOR Avorgma LONG Woréxmo Hours ror THR RarLway Ruwwiwe
TAFF. )

273. *Sardar Sant Singh: (a) Will the Honourable Mcmber for Railways
pleage refer to his speech in the Lecislative Assembly on the 14th lFebrua{}:'é
1048, in reply to the General Discussion on the Railway Budget and lay ,3"1
table of the House a copy of the instmctionsﬂ;ssued to Railways to avoid long
whourg of work, especially for the running staff’ )

(6) With a vigw to avoiding hardship to the running staff ff;t long d:ﬁy

hours extracted under rule 787D of the old Operating Manual, hag the

A (o11) L *

n

-
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Honourable Member fixed some definite unalterable maximum number of hours
for the working of the running staff assuring sufficient rest?

The Honourable 8ir Edward Benthall: (a) No.

(b) No. In pursuance, however of my undertaking to the House, the
question of long working hours is undergoing a fresh investigation. ;

Mr. Lalchand Navalrai: May I know when the Honourable Member under-
took to go into this question and how long still it will take?

The Honourable Sir Edward Benthall: To enquire into the working hours
of running staff all over the railways will naturally take a considerable time if
it is to be done thoroughly. . .

Mr. Lalchand Navalrai: There is the question of their warking overtime at
present, and therefore this matter should be decided soon. May I know if it
will be taken up edrly? After the budget is over the Honoufable Member may
go into that question or rather ask the General Manager to do it and come to a
conclusion. .

The Honourable Sir Edward Benthall: I have informed the Honourable
Member that I have already initiated investigation.

Mr. Lalchand Navalrai: Hurry it up.

CANOELLATION OF ProMoTIONS OF Two SIKH STATION MASTERS IN RAWALPINDI
DrvisioN, NorTH WESTERN RArLway.

274. *Sardar Sant 8ingh: (a) Will the Honourable the Railway Member
please state if it is within the competence of a General Munager alone to order
the promotion of station-masters from Grade V to Grade VI? If so, is it a
fact that the General Manager, North Western Railway, ordered two Sikh station-
masters in the Rawalpindi Division tc be promoted from grade V to grade VI in
February 1842 or thereabout? .

(b) Is it a fact that the order for promotion was communicated to one of
them? If so, is it a fact that the said order was withheld from being com-
municated to the other? If so, who withheld that order and under what autho- .
rity ?

(c) Is it & fact that subsequently both orders for prometion were got cancel-
Jed? If so, at whose instance?

(d) Were there any adverse remarks against these two Sikh station-masters
prior to the passing of the order for promotion? If not, is it not a fact that
communal considerations outweighed with the Divisional Superintendent over
the first claims of the two Sikhs in the matter of promotion?

(e) Is it a fact that I brought the matter of communal consideration to «
the notice of the General Manager? If so, what action was taken on that repre-
sentation?

(f) What is the position now about these promotions?

The Honourable Sir Edward Benthall: (a) As regards the first part, the
promotions referred to are made on the recommendation of the Selection Board
held in the Headquarters Office who in making their recommendat.ons take into
account the reports of the Divisional Superintendent who is the competent
authority for passing the orders. The second part does not arise, but I am in-
formed that the Selection Board recommended in succession two 8.kh station
masters of the' Rawalpindi Division for promotion to station master Grade VI '
in February and March, 1942.

(b) The reply to the first part is in the affirmative. As regards the second
part, the competent authority did not issue orders of promotion. The third
and fourth parts do not arise. .

(¢) The orders issued in the case of the first man were cancelled; as stated
in reply to part (a), no orders were issued to the second. As regards the last
part, the Divisional Superintendent, Rawalpindi. . .

(d) In the case of one, I am informed the previous year's confidential report
was npt entirely satisfactory; in the case of the other, a complaint received at

v
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sbout the time he was selected required-investigation. As regards the second
pare, the reply is in the negative.

() I am informed that the Honourable Member did what he claims to have
done. As regards the second part, the Administration, after investigation, held
thev there was no justification for the charge made.

(f) One of the men concerned has not been considered fit for promotion; the
other is at present considered fit for promotion and subject to his continuing to
be 85> will be promoted in due course.

Sardar Sant Singh: May I ask the Honourable Member if the order had
been passed and had been communicated to the person to be promoted? Is it
peé'mi:sible under any rule of equity or justice to withdraw or withhold that
order’

The Honourable Sir Edward Benthall: Yes, because reports at that time
in the case of this particular man were not satisfactory and necessitated
investigation.

Sardar Sant Singh: May I ask who considered the report to be unsatis-
factory? When the order was passed, was not that report taken into considera-
tion?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is arguing.

The Honourable Sir Edward Benthall: No. The report was received subse-
quent to the first report of the Divisional Superintendent which was submitted
to the Selection Board.

.Sardar 8ant Singh: May I ask the Honourable Member to explain to the
House this curious procedure—selection is made, the man is pramoted, orders
are issued and orders are communicated to the person concerned . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is again arguing.

Sardar Sant Singh: May I ask if there is any rule of service by which such
order can be withheld by subordinates? ,

The Honourable Sir Edward Benthall! I cannot without notice point to the
rules of service which cover that point, but it seems to me common sense that
if unsatisfactory reports are received about a particular man he should not be
promoted at that particular time.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

Sardar Sant Singh: May I submit one supplementary question? This is an
important question. ,

Mr. President (The Honoursble Sir Abdur Rahim): Order, order. Nex$
question.

Sardar Sant Singh: I want to elicit information. This is a most abnormal
case.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber has got enough information. . .

Sardar Sant Singh: This is a question of communal consideration. That
in why I am asking. . . . .

The Honourable Sir Edward Benthali: Communal questions do not enter
intn it at all. :

Mr. President (The Honourable Sir Abdur Rahim): Next question. Bhai
Parma Nand. ' c  GHAZIARAD

CoONSERVANOY CONTRACT IN RAILWAY COLONY A .

275. *Bhal Parma Nand: (a) Will the Honourable the Railway Member be

pleased to state if he is aware that: . b
(i) in the Railway Colony at Ghaziabad the conservancy contract has t;ten
held by a contractor for the last ten years with only a few brea :o

(i) although according to the terms of the contract the Railway wla):
supply carts in working order, the Railway have failad to disc h:s'
their part of contract and sithough the Divisional Supengten ‘
Delhi, ordered the thorough repair of the carts or tbeir;Pm;“

2 A
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by new ones, nothing has been done by the Sanitary Inspector and
the A. E. N. to improve their condition;

(iii) on account of no improvement being made and no heed paid to his
complaints by the Sanitary Inspector, the contractor has been
obliged to use his own carts and although he has been urging for
an enquiry into his grievance, nothing has been done in the
matter;

(iv) the contractor has not been paid since April, 1942, and the Sanitary
Inspector whose duty it was to prepare bills, marked the animals
and drivers as absent although according to the terms of the con-
tract the animals and drivers could be marked absent only when
they were actually absent and not because their work was not up
to the mark? -

(b) Is it a fact that the contractor represented to the authorities that as the
price of all commodities had gone up three to four hundred per cent., the amount
of contract should be increased by at least a hundred per cent., but no decision
has been taken on his representation ? ,

JThe Honourable Sir Edward Benthall: Government have no information
and do not consider that the amount of time and labour involved in its collee-
tion is justifiable in War time. A copy of the question will however be for-
warded to the General Manager, North Western Railway for such action as he
may consider necessary. i

Mr. Lalchand Navalrai: May 1 know if the Honourable Member is aware
that this contractor actually made complaints that the sanitary inspector was
coming in his way on account of certain ulterior motives? What was done to
the complaint that was made to the Divisional Superintendent?

The Honourable Sir Edward Benthall: I have already undertaken to take
up the whole matter with the General Manager of the N. W. R.

Mr, Lalchand Navalrai: Will the Honourable Member enquire into that
report that the sanitary inspector is really inimical to this contractor and the
contractor is fed up with the contract?

The Honourable Sir Edward Benthall: I dare say that other contractors
will take on the work if necessary. But in any case I have undertaken to refer
the matter to the General Manager. '

Mr. Lalchand Navalrai: All right, but I may tell the Honourable Member
that there is no other contractor so competent as this man.

Mr, President (The Honourable Sir Abdur Rehim): Order, order. Next
question. ‘

Lone WorkiNg Hours For THE RarLway RUNNING STAFF.

276. *Mr. Lalchand Navalrai: With reference to the Honourable the Railway
Member’s speech on the 19th February last, in reply to the General Discussion
on the Railway Budget, to the effect that the complsint regarding long hours of
work on railways was incorrect, will he be pleased to state:

(a) whether his observations apply to the members of the running staff

i as well; if not, does he propose to make enquiries in regard to their
hours of work;

(b) if it is & fact that'a guard or an engine crew on the North Western
Railway can claim rest only after 16 hours’ continuous work;

(c) if it is a fact that such employees are frequently on duty for 16 hours
or more with Shunting and Van Goods Trains;

(d) if it is proposed to issue instructions that no member of the running
staf should be employed at work continuously for more than 12
hours; if not, why not; and :

(e) the reasons for laying down the maximum of 16 hours’ work at a
stretch for members of the running staff?

The oturable Sir Edward Benthall: (a) The answer to the first part is
in the aftirmative; the second part does not arise.
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(b) Yes, but this is not to say that under normal conditions guards actually
remain on duty for 16 hours.

(e) I have no information which suggests that the occurrence is frequent.

(d) The answer to the first part is in the negative; as regards the second
psrt, the matter is one which ‘will receive attention when the application of the
Hours of Employment Regulations to running staff is considered &fter the war.

(e) The railway considers this reasonable taking into account all the circum-
stances. , i

Mr. Lalchand Navalral: May I know if it is a fact that they have to work
actually for 16 hours or they are made to work for 16 hours? |

The Honourable Sir Edward Benthall: They are not made to work for
{6. hours, but the exigencies of service in war time sometimes necessitate their
doing so.

Mr. Lalchand Navalral: Is it without any more compensation to them?

The Honourable Sir Edward Benthall: They receive overtime or mileage,
which I think reconciles them to some extent. '

RigHT TO GRATUITY ON RESIGNATION BY Ramwway EMPLOYEES WITH OVER 18
YEARS' SERVICE.
277. *Mr. Lalchand Navalrai: Will the Honourable Member for Railways
be pleased to state:

. (a) whether it is a fact that employees with over 15 years of service are
entitled to Special Contribution (Gratuity) on discharge from
service; :

(b) whether it is a fact that employces with over 15 years of service
while resigning their employment in terms of agreement, are not
entitled to gratuity unless the grounds for such resignation are
admitted as good and sufficient from the point of view of the
Railway Administration; if so, the reason for this discriminatory
treatment; )

(c) the reasons which are admitted as satisfying the conditions referred

“to in (b) above; if the Railway Board or local administrations have
issued any instructions on the point; if not, why not;

(d) if it is a fact that a proviso to this effect was added to Rule 1508 (b)
of the State Railway Establishment Code, Volume I; what the
.intention of this proviso was; and

(e) if the reply to the first portion of (dj be in the affirmative, if the rules
will be suitably amended to make the intention clear; if not, why

not ?
The Honourable Sir Edward Benthall: (a) Nobody is entitled to special
contribution (gratuity) as a matter of right. Under the rules, an employee with
over 15 years’ service is eligible for special contribution, if discharged for reasons

other than misconduct.. o )
(b) The reply is in the affirmative. Government see no discrimination in
8

this.
(c) Such reasons cannot be catalogued. Each case has to be considered on
its merits, and the question of any instructions by the Railway Board or the

local administrations does not arise.
(d) The proviso was not added, but a
intention of the rule is to discourage persons from

reasons. R
. (e) Does not arise. e

Mr. Lalchand Navalrai: The resignation is given because they have very

strong reasons for doing so. In that case, why sl_:ould they not get gratuity?

Will th t it? . .
ﬂ'.l.'hee%g:o;nblo Sir Edward Benthall: The Railway Adm'nmst‘suon has

to be the judge whether the reasons given are good and luﬁcietlnt.
o’

lraady existed in the original rule. The
resigning for inadequate



916 LEGISLATIVE ASSEMBLY |10t .MARGBL 1943

SupPLY OF MACHINERY FOR CHEMICAL INDUSTRIES.

1278. *Mr, K. 0. Neogy: (a) Will the Honourable Member representing the
Supply Department be pieased to state whether machinery and other equip-
ments for chemical industries have been, or are proposed to be, imported at the
instance of the Government and supplied to different parties for the purpose of
undertaking the manufacture of specific chemicals? 1f so, does he propose to
explain the policy of Government in this matter, indicating the considerations
that determine the selection of the individual parties for the purpose of under-
taking different specific industries, and the terms on which the agreements are
made with them? . .

(b) What are the names of the parties that have so fat been selected for
being supplied with machinery and other equipments under this scheme, indi-
cating the cost of the machinery supplied to each and the nature of the
chemicals which each such party is expected to manufacture?

Mr. J. A. Mackeown: (a) The Government of India hope to be able to
estublish or increase the manufacture of certain chemicals, but the availability
of imported plant is not certain in all cases. The present intention is not o
mstal Government factories, but to have factories installed by private firms.

The selection of firms will depend on a number of factors, such as geogra-
phical location, availability of power, previous experience, capacity to make the
best use of the plant and others. Generally speaking, the projects will be
financed by the selected firms, while Government will give every assistange in
obtaining plant and the services of technical personnel. Distribution of the
products and prices will be controlled by Government and the selected firms
will be required to pay for all items of plant imported by or for them. If plant
is secured from the United States Government on Lease/Lend its transfer to a
private party will of course be subject to the conditions attaching to the use of
Lense/Lend goods. ,

(b) No final selection has been made in any case.

UNSTARRED QUESTIONS AND ANSWERS,
GuaARDS ON NORTH WESTERN RAILway.

46. Sardar Sant Singh: Will the Honourable Member for Railways please
state if the Running Links for Guards are enforced on the North Western
Reilway? If so, what is the number of guards with their grades who are
required to work on Mail, Express, Passenger, Branch and Luggage trains,
separately, for each Division as required under the latest Time Table?

The Honourable Sir Edward Benthall: As regards the first part, Government
understand that links for guards are in force on the North Western Railway.
As regards the second part, information is not readily available and Govern-
ment regret they cannot undertake to collect it under present circumstances.

SETTLEMENT PASSES TO RRTIRED RAILWAYMEN.

47. Sardar Sant Singh: Will the Honourable Member for Railways please
state if settlement passes are given to railwaymen who retire from service for
taking their luggage and live-stock to their native places if they be on the foreign
ruilways? If not, why not? .

The Honourable Sir Edward Benthall: I understand that settlement passes
ar: given under Conference Regluations to certain Railway employees on
retirement. These cover the usual luggage allowance admissible on a pass
but not live-stock. Reciprocal arrangements exist by which certain Railways
issue passes for extra luggage to retired employees and for transport of their
live-stock to their native places at concession rates. i

ExpENDITURE ON CompiLaTiON OF CosT oF Living INDEX.’

48. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state how the provision for Rs. 25,000 for the compilation of the
Cost of Living dndex, referred to on page 16 of the ‘‘Demands for Grant for
1948-44’ r7as spent ?

+Answer to this question laid on the table, the questioner being absent.
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(b) Have any figures for the Cost of Living Index been collected on behalf
of Railways, and have they been published? If so, where?

(¢) Does the Honourable Member propose to make a brief statement giving
important details as to how the sum of Rs. 75,000 budgeted for the year 1943-44
for the Compilation of Cost of Living Index is proposed to be spent and whas
benefit will be derived by Railways and railwaymen therefrom ?

The Honourable Sir Edward Benthall: (a) The amount represents the rail-
ways share of the expenses incurred.in the Scheme, most of which relate to
payments to staff collecting the data.

(b) Not yet; the second part does not arise.

{c) The amount is made up as follows:—

Half share of cost of Central Organization—44 thousand, quarter share of
cost of Provincial Organisation—25 thousand; full share of rural area scheme—
4 thousand; rounded off to—75 thousand. )

As regards the second part, Government accepted the recommendation of
the Rau Report that steps should be taken to compile reliable cost of living
indices and Railways as a large employer of labour stand to gain whatever
advantage may accrue from the existence of such figures.

MOTION FOR ADJOURNMENT.

Mr. President (The Honourable Sir Abdur Rahim): I have received notice
of an adjournment motion from Bhai Parma Nand. The notice was handed in
just as I was coming into the Chamber. The Honourable Member ought te
know that he ought to have allowed me a few minutes to read the notice and
congider it. I do not know whether the Government Member received anv
notice of it or not. -

The Honourable Sir Reginald Maxwell (Home Member): I did not receive it
before the Assembly commenced sitting.

Mr. President (The Honourable Sir Abdur Rahim): Then it cannot be
allowed.

Bhal Parma Nand (West Punjab: Non-Muhammadan): Can it be taken up
torporrow?

Mr. President (The Honourable Sir Abdur Rahim): No.

Bhai Parma Nand: May I know the reason, Sir?

Mr. President (The Honourable Sir Abdur Rahim): The notice was received
tco late. The rules ought to have been complied with. It is not a valid
notice.

Bhal Parma Nand: In what sense? ) )

Mr, President (The Honourable Sir Abdur Rahim): The discussion on the
cut motions will continue. I think it is the Muslim League Party cut motion,
No. 65. Mr. Yusuf Abdoola Haroon. .

Bhai Parma Nand: May I knov;, ,S?ir, why it cannot be taken up tomorrow,
if it is not possible to take it up today

Mr, Progldnnt (The Honouru?ble 8ir Abdur Rahim): Order, order. Mr. Yusuf
Haroon is in possession of the House.

THE GENERAL BUDGET—LIST OF DEMANDBS—concld.
SEcoND STAGE—CONIA.
DeManp No. 12—EXECUTIVE Covxox.n—-cgncld.
Administration of Martial Low in Bind.
Seth Yusuf Abdoola Haroon (Sind: Mubammadan' Rural): Sir. I move:

* and under the hesd ‘Executive Council’ be reduced by . 100.”
S'l::",‘ ta?:;eerdegw arrest of the Pir Sehib 9f Pagaro, whf) was corfxs}x‘(ilel;etlll :y
thousands of Sindi Mussalmans as their religious head, but in maz:iy :d h h. 'olit:r “
ers, there is a fanatic band of people called Hurs, who have pledg d & fanind
and their property to the Pir Sahib, have been the real cause of troquble 1n Bind.

i train
It was in the early week of May that the first sabotage on a railway gogs rain
»
’

wos committed rear Gotkhi railway station. After thig sabotage,
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[Eeth Yusuf Abdoola Haroon.] :

some looting and murders in the Province and then a more serious sabotage
took place on the 16th May near Hyderbad station of Lahore Mail in which
many precious lives were lost. Among them was the brilliant son of the then
Home Minister, Sir Ghulam Hussein Hidayatullah.' It was after that inci-
dent when General Richardson proclaimed martial law in Sind. I am not here
to discuss under what authority General Richardson proclaimed martial law.
There was no crder from the Governor General in Council or the (Governor
General. On the evening of 31st of May, while I and some friends including
Khan Bahadur Khurho, Sheikh Abdul Majid and G. M. Syed were tourin

Jncobaqu, we were handed a leaflet by a friend, by which we were informeg
that wilitary law was coming into force in Sind from the lst of June. It is
now just over nine months. Has martial law achieved anything in these nine
monihs? There has been a reign of terror in Sind and poor innocent people
have been harassed and what has been achieved. The War Becretary. will geds

up and say ‘‘We have arrested so many Hurs, we have shot 8o many Hurs and
so many Hurs are still at large’. '

Martial law was first proclaimed on the East Bank of the Indus. After
two inonths, General Richardson not being satisfied with the area thought that
it did not cover the area which was still free from martial law and did not
give bim more power and therefore he proclaimed martial law on the West
Bank of Indus. Thus three-fourths of Sind was brought under martial law,
s'though the Hur menace existed only in one or two districts, Nawabshah and
'c'fl[‘harpar Kar districts and even there also in only in some Talukas of those

istricts.

Sir, when martial law was proclaimed, the military was stationed in Hyder-
abad end from there the Military was despatched to Rural areas. Illiterate
people in the villages were unaware of the regulations. The result was that
many innocent lives were lost. The military authorities did not give sufficient
tine to educate these poor rural people about the military regulations. The
result wus that people were shot at sight. For the information of the House,
I will quote one incident that happened at Sukker, near the Sukker Barrage.
Tkrce fishermen were returning from their work early in the morning at
5 o'clock. They were called to halt by some of the military soldiers. These
innocent people did not know what to do. They were frightened and naturally
villagers are always frightened of the police and the military. They got con-
fused and ran and the military opened fire, one was killed and the others
junped into the River Indus for safety and were drowned. Their bodies were
found u few hours afterwards. This was not reported in the papers but I was
at Sukker in those days along with some of the League Leaders who are now
Ministers. Thera are many other cases in which innocent lives were lost but
no notice was taken. Now what did the military do when they went to the
villnges and rural areas? They stayed there and enjoyed the luxuries, of
course, at the expense of the zamindars. They went and sat in their houses
and esked the zamindars to provide them with luxurious food, harassed them
ard took their money. The harassment was s0 much that the zamindars were
fed up and many of them left the villages and came to the towns. Sir, this
was not all. There are instances where rapes were committed by the soldiers
and this was brought to the notice of the authorities of the Muslim League
several times. We made representations on the subject but were not heard.
There soldierc went to the villages and sat there comfortably and forgot all
abn 1t ‘their work. Instead of mavying into jungles, and places where they could
find dacoits, they thought it was the time to enjov and make themselves
comfortable. Sir, it was a reign of terror which was going to start in facs, it*
wns more than the Hur terror. People started wondering in the villages and
the citpes whether the Hur menace was more terrible or the British menace. !

You cannot imagine what was going on. People actuslly said that the Hur ¢
M,
.
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';::n“""- Was many times better than the British menace which was going %o be
up. :
Now, Bir, this was the only beginning of what was going to come. When
the wmilitary started occupying the martial law area and when they started
moving towards the villages which were supposed to be occupied by the Hurs,
what did they do? The military started their operations in an actual warfare
mauner. They encircled she villages and machine-guns were brought; mobils
forces’ were brought and trenches were dug; wireless poles were erected and
telephones were installed; it was an actual warfare-like Lybian campaign.
The only difference was that it was now a war against & few criminals bus
many innocent people who were unarmed, illiterate and who never knew what
wus going to happen. The voice of these people was throttled and they were
not allowed to raise protest to their leaders or (lovernment. No educated man
with responsibility was allowed to go to the villages and tell them whether
. they should evacuate villages or not. Even this ig not all. The military threw
leaflets from planes demanding from those villages which were surrounded by
military to evacuate within ten or fifteen days. How could they expect those
illiterat: people to read these leaflets and how can you expect them to leave
their villages without enough warning? Did you consider these leaflets enough .
wurning to those villagers? Those people who had commonsense and who
could read and write had already left the villages. These leaflets contain an
order evacuating villages within 10 or 15 days, otherwise the responsibility
will be of people who stayed. After the expiry of time, the villages were bomb-
arded by planes. Actual bombardment took place of these villages and con-
sider how many innocent lives were lost. Children and ladies were killed. I#
was a ruthless war against the innocent people. When the military were clos-
ing the circle on these villages that they had encircled. they caught hold of those
people who were left behind in the villages. They were put in concentration
camps; they were Beaten and ladies were stripped naked. The wives and
children of Hurs were so much beaten that some of the children actually died
in the concentration camps. There was no arrangement for their food or for
their clothing. The wives of these Hurs were innocent and they did not know
anything about their husbands. The Indian wives are not like the wives »f
Furopenns. They are uneducated ladies and they do not know anything except
their home and children. These ladies know to live and eat and nothing else.
Thoee lndies were brought before these soldiers; they were stripped absolutely
naked and were asked to say whereabout of their husbands. They could net -
answer and even say a word because they had never gone out of Pardah. S8ir,
it was a reign of terror. It was my misfortune and the misfortune of a few
friends of mine who had gone to Tharpar Kar and Nawabshah and actually
heari these acecunts from the victims of these outrages and from those who
ho( escaped from. these prison camps. We made representations. )
1 believe the Honourable the Home Member will bear me out, that this
tnartial law was proclaimed with his consultation but slthough two days ago
" he bad denied that the Home Department had anything to do Wlt:h it. He will
bear me out when I say that the Muslim League deputation consisting ’of Khan
Bahadur Khurho and Sheikh Abdul Majid, G. M. Syed had come to him w};:'"
Allah Bakhsh was in power in Sind. They made a representation to him tha
at least the martial law should be withdrawn from that ares where there was
no Hur menace. . .
. ) happened in Sind, nothing was mentioned in the
a E:' ;;g;ﬁ:ghi: Oism:]_?: :l:l?:fortﬂge that the M!.lsalmans bave no paper smf
rhel')ir voice cannot be heard. My Honourable friend, Mr. Lalchand Navalrai,

that the Musalmans and the Hindus were happy. . . .
wldﬂ:? tﬁ:l:&:; cl!a‘y'u:n (Beind: Non-Muhammedan Rural): I must correct
tho Honourable Member. I never said that they wers happy. +On the vontrary,:
it wne said from the Muslim side that Hindus were jubilant and § can assure

the House they were not. .
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Seth Yusuf Abdoola Haroon: 1 stand corrected, but I must say that it
woas only the Muslim League which raised its voice as soon as the martial law
was declared. Wc questioned the authority on which this martial law was
declured. There was no such order by the Governor General. We made
inquiries in the matter and we were on the point of going to the civil court.
The result of this martial law has been that the tenants have left the villages.
the Hariss of lower Sind have migrated to Kathiawar and the Hariss of Central
8ind huve gone to Baluchistan because they could not remain there. - The
harvest was ready to be eut but it was left on the fields; the villages became
barren. Only the zamindars were left in their houses and all tha tenants left
them. It was a pitiable sight. Lands are lying uncultivated. The crop is
surely going to suffer. The Members of the Agricultural Department will bear
me oul next year as to wyhat will be crop of Sind and how much 8ind has
sufiered. May I ask the Government how long can- this go on? We have
suffered to a large extent. His Excellency the Governor of Sind in the month
of December, while addressing Durbar, told the people that at least martial
law will be removed from the area between Sukker and on the west bank of
Indus. It is well over three months, yet martial law has not been removed.

- Under the Defence of India Rules we could not publish, our voice was throttled

and we could not raise voice. Why does not thjs Government consult the
P'rovincial Government? Why does not this Government take into confidence
the Frovincial Government? Is it because of Allah Bux's faults and mistakes
that we are gowmng to suffer? Are we still going to suffer? Why does not the
Central Government take the Provincial (overnment—now popularly known
a8 the people’s Government—into confidence and ask for their opinion on the
watter,

Sir, Government have not still finished with Hur menace as they are still
keeping ruartial law in Sind. I believe these military lords sitting there want
to enjoy themselves, because they do not want to go to any war front. They
went to remain in villages and enjoy, because they feel that it is a more safe
place than any other place in the world. ’

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber has got two minutes more. ’ ,

Seth Yusuf Abdoola Haroon: I will finish my speech. In spite of all the
drastic nieasures, the military started some other methods of meeting with the
situation. It was indeed ruthless. But have they succeeded in putting an end
to this menace? A person was brought to give evidence and his head chopped
off under the very nose of the military. You can understand what the military
has achieved there. Hurs are still at large. They are arresting thousands and
thousande of innocent people who have nothing to do with Hurs. One K. B.
Mohomed Hayat Junnajo, a relative of the Pir who has given evidence against
him hag beer: arrested and kept in detention for months and months. He was a
1aun of lakhs a few months ago. But now his property has been snatched from
him. Military officers and police officers have taken money from those people. I
ask the Government, how- long can this go on? People have got hatred against
you. They are not going to forget what has been done with their mothers,
‘brothers and sisters. Time will come when they will tell you all about that.
Sir, I wish these lords who sit over there should only go to Sind and see for
themselves with their eyes open what is the actual state of affairs in Sind and
should not rely on the correspondence whick they received from their officials
presenting a rosy picture. Why don’t they go there and speak to those people
and bear their griavances. I hope Government will now reslize that it is high
time that. they should withdraw martial law. With these few words.1 move
the motion' standing in my name,

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Executive Council’ be reduced by Ras. 100.”

Mr. Mubammad Nauman (Patny and Chota Nagpur cum Orissa: Muham-
madan): Mr. President, Bir, I rise to support the motion before this I:Touse.

~.
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I have no desire to take brief for rebels and insurgents in this country, but wh.t
I find is that this indiscriminate killing of humaxibeiugs of one secti);m or other
is going to such an extent that Government should now decide what really
they are going to do in future and what form this Government is going o assume
for introducing measures like this in conditions which have been revealed in
Sind. I do not want to describe the wanton actions of military authorities which
have been fully discussed by my Honourable friend the Mover of thig motion,
but I would only like to impress on the House, Sir, that under the garb of
martial law all sorts of wanton actions are allowed and abuse of law has become
probably the order of the day. Innocent people are killed and put to al] sorts
of humiliation, trouble and I do not know what not. What I want to impress
is this, if Hurs are accused of certain hooliganism or of certain excess towards
the public peace and tranquility, the Government established by law,and ordur
has not been acting in a manner worthy of its name but on the other hand it
** hag retaliated and ucted in the manner probably far worse than Hurs. As my
Honourable friend Mr. Yusuf has just described, I feel, Sir, that the Government
authorities have resorted to even worst hooliganism and to such actions which
probably would not be tolerated by any civilized power in the world. I really want
to know whether the Government who claims to champion the cause of demo-
cracy and who claims that she has taken up the responsibility of fighting this
great war to relieve the world from the menace of terrorism like Nazi-ism, has
any claim or justification for that ideal with such actions as they are taking in
the small province like Sind agamnst an armless mob of destitute and forsaken
‘Hurs. That is the only question I want to ask.

There is another point which I will try to make before I close my specch
and it is this: if one leader of a certain section or community is condemnable
in the mind of Government is it necessary for the Government to condemn all
other peaceful members of that section or the community and treat all of them
with atrocities with which the Government has treated the Hurs. Could not
the Government ask other leaders of the public to help them in restoring law
and order and to come to an understanding with that section of the Hurs whom
they are treating as rebels by their own choice. That point has also to some
extent been brought in by the Honourable the Mover when he said that the
present Ministry which is a responsible ministry in 8ind was not associated or
consulted when this martial law was proclaimed. That is the point that I
wanted to make and nothing more. I only want to impress that it was the duty -
of the Government established by law and order to take all precautions in treating
Hurs as rebels and should have tried to create understanding and confidence in
those people and Government of India should not have handled the situasion
in the manner in which they did and which meuns atrccities of hunting down the
Hurs and allowing soldiers to acts of violence unparrelled in the history of the
province. With these few words I support the motion to remove the martia] luw

order immediately.

Khan Bahadur Misn Ghulam Kadir Muhammad Shahban (Sind Jugirdars
and Zamindars: Landholders): Sir, I rise to support the motion. Sir, the
ostensible purpose of the introduction of martial law in Sind was to suppress thn
‘Hur trouble’. But the House will be surprised to hear that this is not the first
time that there has been ‘Hur trouble’ in Bind. The ‘Hur trouble’ started in
8ind in the ninetees and assumed a very violent form fint l:halt) 'p:r.zoii,y?:t ‘2 '?I'
suppres horoughly by the Deputy Commissioner of the Distrjct Mr. W. J1.
Lux::l;se :gﬁ thix; Aﬁsisyiv;anz SardarpMuhamnmd Yakub Khan. Again when '!w
trouble began to manifest itself in 1918, Mr. Lucas was fortunately the Com:lqi:d-
sioner in Sind snd with the aid of one Sub-Divisional Officer, on yvbo: he u;e u;’ d
tully, namely, Khan Bahadur Nabi Buksh Mubammad Hussein, the le

the bud. It was subsequently acknowledged, by t

was completely nipped in s
R auf,horiﬁs. th& had not these measures been taken, the gituation wo have

-
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[Khan Bahadur Mian Ghulam Kadir Muhammad Shahban.tL
become complicated during the last Great War. Why was then the introduction
of martial law necessary now? The answer is clear, namely, the incompetency
of the present local officers and the Local Government, or undue interfersnce
of the Government of India. Now, Sir, when the trouble began the police out-
posts instead of being strengthened. were abolished and the Zamindars were
deprived of their arms. It was u confession to the criminal elements that the
Government had become powerless and thereby they were encouraged to embuark
on a series of violent crimes.

With the introduction of the martial law, it was felt by every one that the
Adrauistrator of the martial law would make his headquarters in the heart of
the troubled ares, nameély Sanghar. But, instead, he chose his headjuarters,
where he has remained throughout, except cursory visits here and there, in the
comfortable climate of Hyderabad, Sind, which is hundred miles away from the
core of the trouble and in a corner outside the troubled area. Ignorant of tha
conditions of Sind and the characteristics of the various people, how could he
possibly enter into the spirit of the whole affajr? The evident result has been
that too. much has been left to the subordinates, underlings and hirelings. - The
‘harassment of the innocent and poor people has been very great and this is
acknowledged and proved by the fact that a Special Magistrate has recently
been appointed to investigate into the cases of people who have been wrongly
Cealt with as Hurs. This is a sufficient instance of the lack of responsibility
on the part of the Martial Law Administration. Should sufficient vigilance have
been exercised from the beginning, such things would not have happened. 1t
is a fact that martial law has been extended over much larger area than necessary.
It is also a fact that though the martial law was introduced fcr the Hurs, other
offences have also been tried under that law. This is rightly regarded as an
abuse of suthority by the Martial Law Administration, by the public of Sind.
One more glaring instance of the lawlessness of the martial law is that the
Administrator has passed a Regulation giving powers to his administration to try
cases which had occurred before the martia] law was introduced. The Deputy
Commander-in-Chief admitted in the Council of State, in answer to the inter-
pellation by the Honourable Mr, Hossain Imam that such.a procedure wis
without a precedent. May I know, why the Government of India has given such
unbridled authority in this case? May I also appeal to this House to take note
of this unprecedented procedure? Are these things possible only in this country?
The general impression in the mind of the public is that this is an expedicnt
to victimise persons who could not be dealt with by ordinary courts or tribuaals.
1 again repeat that it is the general impression in the mind of the public that
this is an expedient to victimise persons who could not be dealt with by ordinary
courts or tribunals. Is this House going to sit silent cver such a state of things?

It is evident that the Government of India have not done their proper luty
fn not observing & greater degree of vigilance over the martial law administratiog
in Sind which extends over a larger area than necessary. It is also true that in
spite of being in existence for the last nine months, the ‘martial law has failed
to suppress ‘the Hur trouble’ completely, and it has caused undue inconvenience
to the public. Therefore it is high time that it should be withdrawn.

I accordingly support the motion, Sir.

Mr. Lalchand Navalrai: Sir, this is a question pertaining to Sind only but
I hope the House will pay due consideration to this; because if anything wrong
has been donegin Sind, it will not only affect 8ind, but it will affect at some-
time the administration of other Provinces as well. Now, 8ir, the motion
before the House is to discuss the Martial Law Administration in Sind. I
welcome such a motion. I will first of all say something with regard to what
my Honouraple friend, the young Muslim League hefo from Sind, said. I
would pave been very glad if he had represented questions in the interests of
whole of Sind instead of only from the point of view of the Muslim League or

~
.
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communal point of view. I will dilate on this point, but there is of course mot
much time for me to do so. Now with regard to the application of the martial
law, at the outset 1 agree with him, though I do not know myself personally
bow the real fact is. He says that martial law was introduced in Sind without
ary order or without any proclamation of the Governor General in Council,
This is the point which I also raised in certain of my interpellations. But no
satisiactory reply has yet been given up to this time. it wus said that marusl
law 'was introduced by the Administrator General of the Martisl Law who is
duing the work there. He may pass Hegulations, but under what authority
was be appointed and sent there. ‘L'heretore that legal question must be made
clear. :

Now, coming to the second question that was raised, as to what has been
achieved up to this time by this martial law? There is a long tale to tell but
the reply should come from the Treasury Benches. What has been done, they
know 1t most. There have been many allegations made. I personally dd not
kuwow whether any rapes were committed or whether any people were stripped
nuked. These allegations have come from my Honourable friend. 1 submit
that such charges should not go uninvestigated. They should be investigated
and vindicated. But I must say that by the application of martial Jaw some- .
thing has been achieved. There is no doubt about it. When I give . the
facte to this House as to how martial law was introduced in Sind, it will make
it clear that at any rate the intensity of the Hur menace has been lessened.
1t has not been extirpated, it has not been terminated altogether. Bome
progress has been done, without which greater harm would have been done by
the Hurs.

Now, 8ir, coming to the question of the application of martial law to u larger
area than necessary, I say that this was not necessary because the Hur menace
war confined to a particular ares only. My Honourable friend Mr. Shahban
also referred to the application of strict measures required only for that area.
Thut ‘area is in Sanghar taluka of the Mirpurkhas district. There actuall
thv Hurs have got a den, they have got what is called the ‘makki dund’ whie
is situated in the midst of a dense forest. It is a place where they can conceal
themnselves and go about from there doing their depredations. If the Govern-
ment had promulgated martial law round about this area it would have been
all right, but it bas been extended too far, especially to the western side of the
Indus—in the portion of Larksna District, a portion of Sakhur district, and
in portions of Jacobabad and Dadu districts. There was no Hur menace in
these districts and ordinary police were able to maintain law and order. People
in those «districts—both Hindus and Muslims—never asked that martial law
should be extended towards this side nor were consulted. It seems it was done
caly on the pretext that people Irom one side may at any time come to the
other side. I wondered when I was told the other day that Hurs were found
on the western side. If they were found on that side, why should the whole
area be brought under martial law. Those who were found in this area could
have been arrested by the ordinary police and taken back to the real Hur ares.
Therefore, I say-that it_is not necessary to enforce martial law on the Western

side.
I agree with my
Law has been spplie

Honourable friend the Mover of the motion that Martial
d in a manner in which it Shh?ld not l;alve beenbappliedi:

i applied. Of course we know what martial law is, but as it
iﬁsﬁn;’eesryitzt?ﬁz'dicptﬁm over the civil population ares it should be applied
cautiously and mildly and not in the present manner. I have put several ques-
ticns in this House regarding the flogging of children and Respegtable men
but the reply in the beginning was that the Government had no lnformat:;on
or that they had not any detailed information. I gave them the detailed
information with names and I tell them that small boys of certain ages have
been flogged. I actusally cited cases. They shou!fl have in each c.“kn oecllxmd
the information asked for, and not only say that ‘‘fAogging has not taken place
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[Mr. Lalchand Navalrai.]
in the manner in which 1 have suggested’’. But only canes were used on them,

The harsh way in which the martial law is worked even the ordinary police
gob corrupted: they began arresting people on least pretext harming them and
extracting something from them. All that was going on was known to every-
body. :

falso agree that it ygas really a war between the Hurs and the martial law
authorities. There is no doubt about this. But the scourge of that war should
not have come upon the civil population, and on the top of that not to apply
to the offences under the Defence of India Rules. To punish such offenders
under the martial law regulations is really tvo much. Wag it the intention
that the ordinary law should also be excercised through the hands of the Martial
Law Administrators, . .

Then my Honourable friend said ‘‘take the Provincial Governments into
consultation’’, and again he went too far and showed 'some bias of Muslim
League-ism by saying that Khan Bahadur Allah Bux was at fault. How was
he at fault? When both Hindus and Muslims wished . that the martial law
should be promulgated. _

Seth Yusuf Abdoola Haroon: Muslim League can never ask that.

Mr. Lalchand Navalrai: I never said Muslim League. Muslim League is
soaring high now in the paradise, but it will soon tumble down; wait to see.

My Honourable friend suggested that the local Government should be con-
sulted. I was simply surprised how he called it people’s Government. I
would have been all right if he had called it ‘the Muslim League Government’
without the other Parties. He knows fully well what{ it ie. When you are
proud enough to say to the world that Pakistan has been resolved by Sind,
you should also tell the world by whom was jt resolved. Only by Muslim
Leaguers.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
had better confine his remarks to the motion under consideration.

Mr. Lalehand Navalrai: Then Bir, I must say that the present Government
in Sind is not ‘‘people’s Government'’. It is the Muslim League Government
and we do not recognize it as a complete Government. :

Before I come to the question of what should be done as to withdrawal or not
of the martial law, I must refer to certain remarks made by my Honourable
friend, Syed Ghulam Bhik Nairang. 8ir, I consider him a very decent gentle-
man. (Interruption.) Allow me to say what I say; do not run up at once.
I have seen him very sober and also I take him to be a very decent gentleman,
but I was feeling very sorry when he became ungenerous the other day. Per-
haps it was because he did not kmow the facts as he does not belong to Bind.
He was also misguided by Muslim Leaguers, at least these youngsters coming
from Sind—and because what he said was without having real information, it
was 0 very unpleasant spectacle. He said: ‘‘See, our Hindu friends in Sind
ard outside are exulting over what was being done to exterminate or wipe out
the Hurs. The point which appealed to them was that all this is being done
agninst a section of the population in Sind.”’ I take strong exception to that.
Ic is not right to say that the Hindus were in any way jubilant.

Seth Yusu! Abdoolla Haroon: If you read your own newspapers, you will
fir-d the truth.

Mr. Lalchand Ravalral: If you only hear a few facts about this, you will
know that I am correct in what I say. How did this Hur movement arise, and
how did the martial law come to 8ind? S8ir, this Pir Pagaro . . . . .

Mr. President (The Honourable Sir Abdur Rahim); The Honourable Member
hag only twa, minutes more,

Mr. Lalchand Navalrai: Then I will say that this Pir Pagaro was the leader
-and his follogers who are Hurs—‘Hur' means one who can be set up against
the othe;—-—toolr up arms and did harm not only to Hindus but Muslims also.
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They killed Seth Seetaldas, M.L.A., of 8ind Government. Sind Governmens
could not do anything. The Hindus and Mussalmans both applied to the
Sind Government for taking action and the Sind Government thought that the
only way was to get promulgated the martial law. This was done and it
pleased everybody, becguse the Hurs were committing so many atrocities. A
train was derailed and so many other mischiefs were done which affected
both Hindus and Muslims, and yet if my Honourable friend should get up
and say in the House that the Hindus were jubilant it is very amazing. If the
Hindus were pleased so were Muslims. It was only becsuse the Sind Govern-
ment was not able to do anything, and it was because of their inability to do
anything that the martial law was introduced. But I do condemn the way in
which the martial law is being applied in areas whers there is no Hur menace.
I have also said that the regulations have been applied in a manner which I
12 NooON would call objectionable and this I will also say of areas where
" people are calm and quiet and where the Hur menace is absent, I
,hepe the Central Government will take this- matter up with the Administrator
General there. At any rate, he is not all in all in a civil area. He may have
his martial law applied in his brutal manner to his own military people when
he 18 on the field, but he should remember that he is in the midst’ of & civil
population to whom the Central Government and the Local Government are
responsible for giving peace and tranquillity. I would therefore say that so
far ag the withdrawal of martial law is concerned, it should be withdrawn only
from those portions of Sind where it is not necessary. It should be restricted
to the parts of the four talukas of Sangar, Nawabshah, the desert division and
Shahadadpur. B

Mr. M. Ghiasuddin (Punjab: Landholders): May I ask the Honoursble Mem-
ber if he wants martial law in those places? -

Mr. Lalchand Navalrai: Yes. Until the object is achieved, which is not
wholly attained at the present moment. . .

Sardar Bahaduyr Oaptain Dalpat Singh (Nominated Non-Official): I rise to
oppose one part of the speech of my Honourable friend. He has passed
reruarks against the military....He says that Sind is & very good place and the
climate is excellent. I say that the Sind climate is bad, very bad. Libya
is better than Sind, and as a retired regular army officer I can say that the
military do not like to stay in such places. They want to fight with the real
c¢lement and not with innocent people. But awhen there are disturbances we
ara sent to stop them and preserve law and order. So the remarks which he
has passed against the military are unreasonable and quite untrue. We, military
people, are very anxious to go on active service and not such places.

Seth Yusuf Abdoola Haroon: I invite you to Sind at my expense.

Sardar Bahadur Oaptain Dalpat 8ingh: So I oppose this part of the speech
of my Honourable friend.

Mr. 0. M. Trivedi (Secretary, War Department): 8ir, my Honourable
friend, Mr. Yusuf Haroon, started his speech by making s number of sllega-
tions against the military authorities. He alleged that rapes had been com-
. mitted, that women were stripped neked, that troops were taking forced
hospitality from the countryside and that in fact there was a reign of terror.
8ir, I deny that there has been anything of this kind or that there has been
any reign of terror in the martial law sreas in Sind. If the things which
iy Honoureble friend has alleged have happened, how is it that no one has
brought them to the notice of the Government so far? How is it that there
has been; no reference in this House by way of (questions to any of the allega-
tions which my Honourable friend has made this morning m’_ his speech? )

Seth Yusut Abdoola Haroon: I had given a notice of an adjoyrnment motion.

Mr. 0. M. Trivedi: Martial Law has been in existence for nine months .nnd
vet this ir the first time that this House has been treated to these allegations
by my Honourable friend. I would say no more about them but would go
on tosay . . ..
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Mr. Muhammad Nauman: Has the Honourable Member ever tried to find
out how martial law has been working there? Does he deny that these are
the true facts? :

Mr. 0. M. Trivedi: On the information available to me, I am in a position
to say that these allegations are absolutely incorrect.

My Honourable friend asked what martia] law had achieved in Sind.
Martial law was introduced not to deal with any sudden uprising in Sind but
to deal with a state of affairs amounting to chronic disorder which had been
going on in parts of that Province for over a year and which the civil authorities
were unable to deal with effectively. :

Mr. President (The Honourable Sir Abdur Rehim): Will the Honourable
Membe:r please speak up. The other side hag got to hear. '

Mr. 0. M, Trivedi: The resuits so far achieved by martial law are that the
incidevce of murders and dacoities which reached a peak in May 1942 has
been greatly reduced. (Interruption by Sardar Sant Singh.) The affected
areas, including those bordering the desert, to which many Hurs fled to avoid
arrest have been penetrated by troops and ‘police. Their main hiding places
have been visited and many Hur gangs have been broken up and many leaders
and their followers arrested and brought to trial or detained in special camps.
In these operations, troops and police have met with armed resistance from
the Hurs, resulting in dacoities. ‘Acts of sabotage on the railways and against
communications have almost entirely ceased. The task of the troops in the
restoration of order and security has been attended by many difficulties, and
I do not think that my Honourable friends who' have spoken on this motion
have made any allowance for these difficulties. In the beginning the local
population having been terrorised by the Hurs for so long in the past were
in such fear of them that they would not disclose any information whatsoever,
and it ic wellknown that intelligence is the basis of any operations. The area
in which the troops have to operate is enormous, and the country, as the
Honourable Members coming from Sind will testify, is difficult owing to the
lack of good communication. This necessitated tying up many of.the troops
in purely police and static duties. Further, unusually heavy floods occurred
in some parts of the area in which martial law hag been in force, and to these
must be added the civil disobedience movement beginning in August, which
impeded to a certain extent measures against the Hurs. However, the
situaticn has now improved very considerably. There is an incfeased sense
of security, and order has largely been restored. At the same time, the task
of restoration of order and security cannot yet be said to be complete. All
the Hur leaders have not vet been disposed of. Some are still absconding.
They mwust be traced out and brought to justice. _

Mr. Lalchand Navalrai: What about the Pir of Pagaro? Has his case been
disposed of ?

Mr. 0. M, Trivedi: Not finally disposed of. Though the Sind Government
ars raising Sind Police Rifles and are also strengthening the ordinary district
police in the areas affected, the forces at the disposal of the civil power have
not yet attained adequate strength. From this review of the situation, it
is clear that the state of affairs, though it is very much changed for the better,
has nov yet reached a stage which would justify the withdrawal of martial law.
No one is more anxious for the withdrawal of martial law and handing over
the area to the Civil Government than the Government of India and the
military authorities, and I can assure the House that it will not be retained
a day longer thap is absolutely necessary. I am obviously not in a position
to specity any date for the withdrawal of martial law. I would have done so
if I could anticipate the course of future events. This obviously I eannot do,
but I would ask the House to accept my assurance that the martial law
Adniinistrator ig proceeding with the task of the complete elimination of the
Hur menage and the restoration of confidence among the civil population with
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the greatest possible speed, and that martial law will be withdrawn as soon
a8 the situation reasonably warrants this being done . . . .

Dr. 8ir Zia Uddin Ahmad (United Provinces Southern Divisions: Mubam-
madan Rural): May I ask whether the Honourable Member hus received anv
requazst from the Sind Government to withdraw martial law. '

Mr..0. M. Trivedi: No;-Sir, we have not received any request from that
Government for the withdrawal of martia] law,

Mr. Lalchand Navalrai: As regards the pronouncement of His Excellency
the Governor that it will be withdrawn from the Sukkur side, the western side,
is that going to be acted upon or not?

Mr. 0. M. Trivedi: I have not seen the exact text of the pronouncement
to which my Honourable friend refers. '

Maulana Zafar Ali Khan (East Centrul Punjab: Muhammadan): It m too
much to expect, nn independent commission of inquiry would be appointed to
ihvestigate these charges, but may I ask whether the Government are going
to investigate the definite charges made by Seth Abdoola Haroon? .

Mr. 0. M. Trivedi: No, Sir. The charges. which my Honourable friend, the
Mover of the motion has levelled are not definite charges . . . . . .

8eth Yusuf Abdoola Harcon: In view: of the mislending statement of the
Honourable Member that there was no deputation or representation made to
the Government, may I ask him whether a deputation coneisting of Kban
Bahadur Khuro and Mr. Ghulam Syed have seen the Honouisble the Home
Member and the Private Secretary fo His Excellenev the Vicerov when martinl
law was declared in the beginning?

Mr. C. M. Trivedi: Sir, the War Department which is in chirge of tiis
particular subject is not aware of that.

I only wish to deal with a few other points which have been raised in the
debate. One was that martial law was extended to thHe west bank of the Indun.
My Honourable friend, Mr. Lalchand Navalrai, characterieed the reason 1 gave
somnetime ago in this House for the extension of martial law to the west bauk
of the Indus ns a mere pretext. I can assure him that the reason I gave wus
not & pretext: it was a real ground for the extension of martial law to the
west bank of the Indus. . .

The second point which my Honourable friend, Mr. Lalchand Navalrai.
mad: was about the trial of offences connected with the civil discbedience
movement by martial law courts. T dealt with the question in xome detasil a
few davs ago in answers to supplementary questions; and what T said then
was this, the® civil disturbances in a martial law aren, whatever their origin
may be, must hamper the military authorities in their primary tusk, which in
this particular cnse is one of dealing with the Hur menace, because such
disorders whatever the causc may be, tic up the troope, tie up the police.
tie up other civil authontics and thus neeescarily divert their energies from
their primary object . . . . .

Mr. Lalchand Navalral: Are the civil nuthorities unable to do that?

'Mr, President (The Honourable Sir Abdur Rahim): The Honourable Meme
ber hag had his speech : let him allow the Honourable Member to go on.

'~ Mr. 0. M. Trivedi: My Honourable friend also referred to the question of
flogging of children . . . . .

Mr. Lalchand Navalral: Young hoyvs and respectable men. _

Mr. C. M. Trivedi: T dealt with that matter too in replv to a question
I said that bovs hetween the ages of 12 and 18 were caned and they were given
four to ten strokes, because it war m?sid:,red undesirable to send them %o
jai i y their unlawful acts. . o
1;111: o Mﬁvxﬂ: That js exactly the point that is t3 be [nquired
mto. .

Mr. O. M. Trtvedi: The allegation that wae made then t}n{t ihey were
stripped naked and then flogged is not correc.t-.. Sir, that in all T have 4 say.

* »,
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Sardar Sant Singh (West Punjab: Sikh): Sir, the approach made hy the
Government to this question of introduction and gontinuation of inartial law
in a -particular area is such that one cannot agree to it. I wish the l{onourable
Sir Sultan Ahmed would present a copy of Dicey’s Constitution to his neigibour
the Honourable Sir Reginald Maxwell and his chief lieutenant, Mr. Trivedi.
They forget that the rule of law and the introduction and continuation of
martial iaw depend on certain weli-known principles which the jurists have
cnunciated with very great clearness. First of all, is the point which the
Honourable Secretary for the War Department has omitted to answer—was
this martial law promulgated by the Governor General in Council? He has
not answered that question. If it was not, will he justify it on any provi-
sion of the statute law in the country, that this ‘administration 4nd introdue-
tior of martial law is in accordance with law? He does not say so. Who is
responsibie for this? Who introduced it and who is continuing it? These are
the questions which my Honourable friend the Mover of this motion has acked
the Government in detail; but the Government has refused to answer them:.
The second point is that martial law has been continued now for nine rionths
—a period which is unknown in a civilised administration. This martial law
which is continued even now and which has ruthlessly suppressed the liberties
of the people has rot been justified by any statute in the country itself.
Then again I ask, it is all very well to put down disturbances—I am at
oné with the Government on that; but the means adopted to put down the
disturbances are to be taken into consideration as well. The law prescribes
certain procedure, certain means to be adopted in suppressing offences. If
those means are not adopted and if that procedure is not followed the Gov-
ernment cannot claim that the administration of martial law has resulted in
greater security and putting down the disturbances. If that were the criterion,
where is the guarantee that the Government would not take »ut {iroops to
punish every Member of «this House because they are making speeches against
the Government. . . . .

. An Honourable Member: Not all of them.

Sardar Sant Singh: Not always; but sometimes they will. . .

An Honourabls Member: Not all Members. .

Sardar Sant Singh: After you have given certain guarantees to the public
in the matter of how they are to be treated when they bresk the law and
these guarantees are contained in your law statutes, you ignore your luw
statutes; you suppress an act, because’it is an offence, in a manner which
‘is not prescribed in the statute of the land and then you claim you have done
the right thing. Ths rule of law is a policy which we insist shogld he followed
in this country, wnd when vou do not follow -the rule of law we call it a
policy of frightfulness, a policy of striking terror. We have no quarrel with
you when you punish an offender, but we quarrel with you when you punish
the offender in a manner which is not permissible under the law. ™hat is
our quarrel with vou. You say, the results achieved are good. The results
may be good, we have no quarrel with that, but you are not here to achieve
results by terrorising people, by making them silent and noncomplaining. You
oreate a situation in the countrv which was once-described by a verv learned
Becretary of State for India as the peace of the araveyard. But this is not
'a justification which can come from a civilised Government. I have called
their attention several times. Here is the case of Hurs with whom nrobody
has any sympathy, no political organisation, or religious organisation, or any
other organisation has any sympathy. But vou have put down this agitation
in & manner, which has aroused the indignation of all honest men in the conntry.
That is the complaint against you. Will you cure that complaint? Will you
change your mind? It is monstrous to say that because security has resulfed,
‘therefore the martial law is justified. The same thing was said by General
Dyer it the administration of martial law in the Punjab. He said that,
people liked martial law because almonds could be had more cheaply during
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the administration of wartial law than it was before or after. He was for
the purchase of almouds, badams; he says, budam has become cheaper Lecause
martial law is being administered! This is the way in which you had been
administering martial law. May God help you. Have you forgotten what
your own jurists say? I will again request the Honourable Sir Sultan Ahmed
to hand over a copy of Dicey’s Constitution to these two gentlemen so that
the Government should make out some plausible case at least.. People laugh
at you, people laugh at your civilisation, people laugh at the manner in
which the Government acts in this country. Practically the whole country is
under the heel of military rule to-day in India. We protest agdinst that. Will
vou please reform yourself?  That is one thing we want. Our demand is
very simple, namely, the rule of law in this country, no more, no less. I am
sure no Member of this House, whether sitting on this side of the lHouss or
on that side of the House, will disagree with ine when 1 demand that tlie rule
of law in this country should be restored. Rule of law is one rule which
ingkes for’ the progress of the country, which will maintain respect for you
in this country. Without that you are laying yourself open to the same
comment and criticism as you levy against the Nazi administration. The other
day a friend of mine said that the difference between Nazi rule and this rulc
would be, you are permitted to say these things here while your heads will
be chopped off there. (Interruption) I am not using that very unhappy
expression. I won'$ refer to that expression. I will excuse him because in
his over enthusiasm he said that. I will excuse him. My point is this.
Either deal directly with us and sayp ‘‘it is the rule of the sword. Your
head will be chopped off if you say anything against the Government’’. We
will then know our position because that position will be inteliigible. Or say,
you are governing this country under any system of law. If you are govern-
ing this country under a system of law, please follow that law. That is the
only issue between us. One I. C. 8. Member after another jumps up and
says, the result has been very good, security has been achieved, there are no
more dacoities, no more murders. Is that the satisfaction? No. I suy that
the method by which you achieve that end is the main factor. If you achieve
that end by-a ruthless method, we call it & policy of frightfuiness and warn
the Government aga:nst such a policy. Therefore, 1 will support this motion
and tell the Government that the sooner they end this regime, the sooner they
appoint a committee like the Hunter Committee to go into the administration
of martial law in Sind during the last nine months, the better. They will be
doing justice to themselves and to this country.

Some Honourable Members: Let the question be now put.

Seth Yusuf Abdoola Haroon: Are the Government prepared to appoint an
enquiry committee? . . . L.

Mr. President (The Honourasble Sir Abdur Rahim): The question is:

“That the question be mow put.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“‘That the demmd( under the head ‘Executive Council’ be reduced by Re. 100."

The Assembly divided:

AYE Nairang, Syed Ghulam Bhik
Abdul Ghani, Maulvi Muhammad. airang, o 8
Azhar Ali, Mr. Muhammad. ‘Nauman, L{:.dl[nlnmmad.
Bhutto, Mr. Nabi Baksh Illahi Baksh. Neogy, Mr. K. C.
Boch, M1 Govind ¥ her B Sant Singh. - Bardar.

k Sait, Mr. H, A. Sathar H. : . .

i ; -| Shahban Khan Bshadur Misn Ghulam.
Inl::gl. Khan, Hajee Chowdhury Muham Kadir Mobammad. N
Kamaluddin Ahmad, * Shameul-Ulema. Siddique Ali Khnﬁ Nawsb.

rishnamachari, Mr. T. T. Umar Aly Bhahb, Mr.
Lalchand Navalrai, Mr. Yamin Khan, Sir Muhammsd.
Lalljes, Mr. Hooseinbhoy A. Yusuf Abdools Haroon, B=th,
Liaquat Ali Khan, Nawsbzads Mubam-| o . = 41 Khan, Maolara. .
Zis Uddin Ahmad, Dr. 8ir.

mad.
Murtuza Sehib Badadur, Maulvi Syed. .
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Abdul Hemid, Khan Bahadur Sir. Jehangir, Sir Cowasjee.

Ahmad Newaz Khan, Major Nawab S8ir, Lawson, Mr, C. P
Aiyar, Mr. T. 8. Bankara. | Mackeown, Mr. J. A, ] )
Ambedkar, The Honourable Dr. B. R. Maxwell, The Honourable Sir Reginald,
Benthall, The Honourable Sir Edward. Miller, Mr, 'C. C.
Bewoor, Sir Guranath. Muazzam Sahib Bahadur, Mr. Muham-.
Bozman, Mr. G. B. mad,
Chettiar, Dr. Rajah 8ir Annamalai. Pai, Mr. A, V, -
Dalal, Dr. Sir Ratanji Dinshaw. Pillay, Mr. T. 8.
Dalpat. Singh, Sardar Bahadur Captain. Raisman, The Honourable Bir Jeremy.
Dehejia, Mr. V. T. Richardeon, 8ir Henry. -
Dumasia, Mr. N. M. Spear, Dr, T. G. P.
Ghiasuddin, Mr, M. . Spence, Sir Goorae.
Gray, Mr. B. L. Stokes, Mr. H. G. * .
Gwilt, Mr. E. L. C. Sultan Ahmed, The Honourable Sir.
;iaidar,MKhag‘ ‘B_l:,ihai:limdehmuddin‘ Sundaresan, Mr. N.
mam, Ir. 1 sldar, r Singh, Major.
Ismaiel Alikhn?: Kunwar Hajee. $:?‘,]$i SMTg ,C M]
James, Sir F. E. : d M T
Jawahar Singh, Sardar Bahadur Sardar | Tyson, Mr. J. D. -

i Wood, Major General E.

Bir.

The motion was negatived.
Grievances of Muslims in régard to their meagre Share in the Services of the
Supply Department and in the Contracts given by the Department.

Syed Ghulam Blik Hllnnf (East Punjab: Muhammaddan): 8ir, I move:

. “That the demand under the head ‘Executive Council’ be reduced by Re. 100.”

Talkmg first about meagre representation in the service, the Government
orders on the subject of communal proportions in the services passed in 1934
are a matter of common knowledge and I need not refer to them except
merely by mentioning them as they form the basis for the communal
proportions to be maintained in the services. A minimum of 25 per cent.
Muslims has to be maintained. Mind you, Sir, it is a8 minimum ard. in
the very nature of things, there could be no maximum. Now, in the mutter
of actually enforcing the principles embodied in' those orders, the older depart-
ments of Governinent which were in existence before those orders were passed
stand on a somewhat different footing from those departments which have come
into existence after those orders were passed. In the case of- the older
departments, in the natural course of things, one has to wait till the older
people in the servires waste out by superannuation and retirement and junior
people and new entrants get their opportunity—the juniors to rise higher in
the service ladder and the entrants to get similur chances in due course, but
in the case of a depurtment like the Supply Department, which is of recent
creation and is an offspring of war conditions, one would expect that those
principles would be adhered to pretty rigidly. In the very beginning when this
department began to be organised, it was during the Autumn Session st Simla
that T wrote a letter to the Secretary to the Government of India in the Home
Department calling his attention to the need of a proper proportion heing
maintained for the Muslims in organising this department. Later on, on
various occasions, we took steps from time to time to invite the attention of
those responsible for the enforcement of this principle but when we found
that things had really assumed an aspect, when a formal and comprehensive
statement of our position to the Government was necessary and wvhen we felt
that real attention should be drawn to the grievances of Muslims, I addressed
a detailed letter 1o the late Supply Member, Sir Homi Mody, on the 28th
September, 1942, just after the end of the last Autumn Session, in which I
gave a number of details and invited his ottention to the grievances which
had come to develop in his Department. I stated the position in that letter
as far as I was able to do it to be this. You will permit me, Sir, to rcad
one or two-paragraphs of that letter which will give an idea of what I siated
to him. I said that the present number of the I.C.8. officers in the Supply

Becretariat (both Main and Branch) is Furopeans 6, Hindus 12 and Muslims
2. Total 20. : . .
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Sardar Sant Singh: Does it include any Sikh Officer?

*8yed Ghulam Bhik Nairang: Sardar Sant Singh was the only Sikh.

Sardar Sant Singh: I am asking this as a matter of information.

“ Syed Ghulam Bhik Nairang: I will throw light on that later on. .From

" the figures I have given, it.was clear that the proportion of Muslims was 10
per cent. I anticipated that something might be said to explain away the
position, so I said by way of anticipation:

“We do not want to be told that the posts of the Supply Department are- technical
posts ana Muslims with technical experience are not available. It is 1mpossible even for the
most credulous to believe that every one of the hundreds of officers in the D. G. M. P.
D. G. 8., etc., is a technical man. If you were to order to prepare a list of the t.eehniui
.qualifications, of all those officers, you will know that a very large proportion have no
such qualifications. For instance, the post of the Deptty Director General is the second
highest post in the Directorate General, and the following non-technical officers have bheen
appointed as Deputy Directors-General in recent months. (Then I gave the names but I
will not mention those names here.) If the post of the Deputy Director Generul can be

“% given to. a non-technical man, one can easily believe that other posts can also be filled by
non-technical _men whenever Government is disposed to appoint them.’

Then, Sir, after giving certain other detaiis, I gave the figures for the
Directorate General of Supply (Planning side). I gave these figures for
different designations, such as, Superintendents, Assistants in churge, etec.

~ The totals were Hindus 810 and Muslims 140, in all 950. That showed that
the Hindus were 85°3 per cent. and the Muslims were 14'7 per cent. I
added, a riote that the members of other minority communities whose number
is insignificant have been merged with the Hindus. After giving vertain cther
details, 1 made certain definite suggestions. I said that our requests are:

(a) Proper reprcsentation of Muslims in the 1.C.S. appointments in the

Main and Branch Sccretariats and in the offices under the Department  of
* Supply should be maintained. That wus the request with regard to the
I.C.S. appointments. ) .

(b) An independent inquiry to be arranged to find out the working of the
istablishment Committee of the Directorate General of ﬁupply vis-a-vis the
percentage of the Muslims appointed in the lower divisions, percentage 4'>f
Muslims promoted from lower divisions to higher divisions and percentage qf
South Indians appointed in various divisions. This inquiry should nlso be
extended to Calcutta and Bgmbay. . ¢ promations of Muslinus_ that

i irg be made regarding cagses O C M '
-8re g)elﬁ)gra::g}n?;l:;ed to give g‘seniority to non-Muslims, especially South

’\;I'ndzz[)lsxppointment of one Muslim member to the Establishment Communittee
in addition to the present Muslim Superintendent who has no say m da.t}y
matter (who being only a Superintendent hz:ls lt;o de&amdf ugontohl:.cct;::i’ézc: ;2
t iat for his prospects and has, therefore, f iesce i
teli'eery:'B r;rtz)(;’l;sslefre%;a;l’ I»inviteg) his particular attention to this. Declztl:m):f:!l u}

all matters involving strictly Muslim interests to be subject to the fina

uslim Member. . ,
con::;ﬂggg:m‘ge ﬂil,? i\vdiuslim representation in higher grmdelﬂ t(; bz re! n&:’;ld.
immediately by proranotions of Muslim members of the staff already re
mended by their respective officers for s_uch pmmotnms.l <cal cadre to bring
(f) Consistent influx of Muslim recruitment in the clerica hca %e lv o as.
the minimum and ecmpulsory percentage to 25 per cent. in t eh .lupp.. rg
nisation at Delhi, Calcutta, Bombay and oth;r placesknas ]adw On"«t- from e
<. is letter I received an acknowledgme
Hoxzegiog;r'iz:nw?ig}f ho ;E;gni:éd to go into the details as on® of tho 8
gestions thrown out in my letter was that lg:ter on, sfter “etm’aait emizbt
Teply from him and when he had possessed b‘”?”lf of all the te rersonall
' be necessary for my Party to meet him and disouss thedmﬂdr;\: emo latz;
He wrote to me to say he would look into the m.mrb: iy 1942, he semt me
on. After two months precisely on the 28th NovemI ; It bound tp tbank”
' a very detailed replv on receipt of which, of course, T le .
h )

e
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" [Syed Ghulam Bhik Nairang. |
him for the attention which he had paid to my letter and the detailed
information which e had supplied. 1 told him that 1 shall have to lay it
before a meeting of my Party which will take some time and after taat 1
shall- address hum further or suggest an interview with a deputation of my.
Party. ’

I\?ow, Sir, with this detailed letter of Sir Homi Mody were anpexed
tabular statements giving the figures. From the figures supplied Ly him it
appears that in the Directorate General of Supply at Delhi Muslim officers
were 14-4 per”cent, Muslim ministerial staff (other than rputine) were 18-4
per cent. and routine staff were 20-9. As he had given the percentage of
Muslims on the 1st August, 1941, also and the percentage which I have quoted
was on the 1st October, 1942, it showed that there was' deterioration through-
out. On 1st August, 1941, in the officers’ cudre the percentage was 17-6; on
1st October, 1942, it became 14'4. -On the same dute in 1941 the percentage
in the ministerial steff other than the routine was 20-7 and that had follen”
to 18-4. In the routine staff the percentage on the 1st August, 1941, was
20-9. From the figures. which he gave it appears that in the Chief Controller
of Purchase in the officers Muslims were 41-5, ministerial staff other than
routine they were 25-8 and routine staff they were 29-3.

Then, 8Bir, there was the Bombay Office. 1 do not know ‘what these
abbreviations stand for being a layman.—D.G.S.B.R.

Mr. J. A. Mackeown (Government of India: Nominated Official): Director
General of Ship Building and Repairs. .

. Syed Ghulam Bhik %a!.mug: Thank you. I expect that today in this
Debate Mr. Mackeown wiil reply on behalf of the Government. We have known
him for a long time in this House. He is a well disposed gentleman und will
be heipful. -

Well Sir, in that office there are no Mussalmans whatsoever—Bombay
Director General of Ship Building and Repair. Controller of Supplies, Bombay,
there in the officers no Mussalmans. Ministeriul staff 10-7 per cent., Routine
staff 4'8 per cent. In the Cotton Textile Department: officers 24-8, Ministerial
staff 117, Routine staff 18'9. Calcutta Munitions and Production Secretariat
and D.G.M.P.T.: in the officers, Mussalmans are 3'21, ministerial staff other
than routine 15-1 and routine staff 21.6. Then the Chief Controller of Pur-
chase Munitions, Calcutta: officers 15-8, .ministerial staff other than routine
15'7, Routine staff 27 per cent, Controller of Supplies, Bengal : officers 20 per
cent, ministerial staff nil, Routine staff 29-4 per cent. Controller of Supplies,
Madras: officers nil, Ministerial other than Routine 27-2, Routine staff nil. =~

From these figures I think it is evident that the complaint as regards
meagre proportions of Mussalmans in the services of the Supply Departimont
is completely borne out. In the reply to my letter which Sir Homy Mody
sent me he made certain remarks trying to explain the position. In the Indian
Clivil Service cadre tha paucity of Mussalmans was explained by the remark
that: .

‘““Provincial Governments ere sometimes reluctant to spare officers and the field of
selection thus is limited. The reason for slight decline in the Muslim percentage is that
we have not been able to secure suitable officers from Provincial Governments threugh
the agency of the Establishment Officer. You will observe, however, that the percentage of
Indizn Civil Bervice has risen from 46 in August, to 68 in October, 1842.”

Then, 8ir, later on in his reply he did plead—and I had anticipated that—
that this Department was a temporary war Department and inajority of the
posts outside the Purchase Secretariat are posts of specialised or technical
character. We anlicipated this answer. I may say straightaway that although
perhaps to go into the personal qualifications of individuals in" the course
.of & débate’ like this would be not only impracticable but also invidious and
unpleasant, yet I may say generally that this plea of specialised posts and
appointments meant for technically qualified people has really no substance.
The Irdian Civil Service peop'e are regarded as good for anything. After

¥ -
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- working for a month or so they become specialised in their subject and ca

carry on a btanch‘ efficiently and do the work ?roperly. Anyuui:: \:Egn;‘ul‘;

the position. The position at the present moment appears to
0 8 po 3 me much worse
than it was wheq Sir 'Hox_m' Mody wrote to us. Igpis 8 pity ‘indl;ed w:hi:

exists. We do not know who is going to succeed Sir Homi Mod
( ois y and who will
:genfliade res&gr'lslxlblf }flor lcxi)kmg into this matter. I am prepared to state from
ures ic a i iti
detetigrat‘ed rhich ve been endeavouneg to collect that the position hag

Me:l:;rm:?z l(1'11:13 Honourable S8ir Abdur Rahim): The Honourable
1 msoy‘;d_ﬂ-hﬂam Bhik Nafrang: I have said practically all that T had to say.
Mr. President (The Honourable Sir Abdur Rehim): Cut motion 110ved:

**Thut the demand under the head ‘Executive Council’ be reduced by Re. 100.”
Sardar Sant 8ingh: Sir, I do not want to take much time of the Houge., -1
will make only a few observations. Because the motion belongs to the Muslin
League Party, I do not want to transgress into their time and I will, therefore,
only say . ... ..
Mr. President (The Honourable Sir Abdur Rahim): Honourable Member rc-
presenting the Government has got to reply.
Sardar Sant Singh: I will just finish. If I am allowed I will not take more
* than one minute. Government must have noticed that I have also given notice
of cut motions regarding the Sikh representation in the Government of Indin
Becretariat. I simply want to request the Honourable Member who is making
reply on behalf of the Government to tell us whether there is any representntion
at all of the Sikhs in the Indian Civil Service in the Supply Department, in the
higher services as well as in the lower services. Ts there any Sikh 1.C.8. in any
post in the Government of India Secretariat? 1 will only request the Honour-
able Member to bear that in mind when making & reply.
Mr. J. A. Mackeown: Sir, it is with considerable nervousness, after somc
years of blissful obscurity and silence in- this Assembly, that I rise to
e answer this motion, and I much regret that my first speech should be
“one opposing the motion moved by my Honourable friend of the Muslim Leugue.
But I am bound to oppose this motion, not because our Departmient contends
that the position of Muslim representation is in all respects satisfactory, but
because I contend that considering the difficulties which we have to face and the
efforts we have mude to surmount them and the degree of success which we have
achieved, we do not deserve censure, but 1 think, a certain amount of credit.
Now, Sir, my Honourable friend, Sved Ghulam Bhik Nairang, has made a
very moderate samnd a very reasonable speech based on porrespondenm which he
had at the beginning of the cold weather with S8ir Hoini Mody when he was the
Supply Member. I do not think T can do better than follow thfs general tenor
of S8yed Ghulam Bhik Nairang's speech and answer the points which he raised uy
I gnalong. Now, Sir, first of all he drew attention to'the verv valid distinction
which exists between the -old Departments of the Government and the newer.
Departments like the Supply Department. Unfortunately, he did not draw
from that fact the conclusion which I would draw. He said that it ought to*
e easicr in a new Department to adhere rigjdly to the pringiples leid down
by the Government of India to regulate .'ecnutmgm. of Muslims. Now, that
may b= true up to a point when you are dealing with smaller numbers and have.
& nucleus staff to build on, or to draw from, of men who are trained and fit to
take the higher posts which are necessary even in a completely ,new organise.
tion. But when you come to the very large numbers which the Bupplx Depart-
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ment has to deal with, and remember that the Supply Department practically
stgrted from nothing, it is very difficult to find in existing Government servicee
all the trained men that you need for the higher posts. You cannot, therefore,
draw-entirely on the pool of Muslims who exist in existing Government services,
especially as they are glreday being competed for by every new Departinent and
as Departments themselves are reluctant to give them up because their duties
also have extended very much owing to the war.

Now, Sir, the next point which he made was that I.C.S. and other adminis-
trative posts are not technical posts and it is not fair to give the answer that
you must have technical officers for such posts. With that reritark, I entirely
agrec. It is perfectly correct that we have mamy posts which do not require
technical qualifications.  But when you come to examine the matter wore
deeply, vou find that it is not so easy to get Muslims for our higher admiinistrative
posts. Now, take the I.C.8 cadre. 'When we want to recruit I1.C.8. officers
we have to go through the Establishment Officer of the Government.of Indig
and approach the Provincial Governments to release. suitable officers to us.
The Provincial Governments are themselves short of Muslim Officers and not
always willing to give them up. We are not the only Departments who re-
quire Muslim Officers, and it is not possible for us to get the officers whom we
would like to have in al! cases, or indeed in most cases.

e Then, again, I do suggest to my Honourable friend that the right way of
looking at this question of Muslim 1.C.8. officers is not to look at it and see how
ruany there are in a particular Department, but to look at the I.C.S. cadre for
the whole of India and to see whether the proportion of recruitment for the

LI.C.8., as a whole, which is an All-India service, is being ohserved. If their .

proportion in the whole T1.C'.8. is correct, then the fact that one Department
may have a less proportion of Muslims or another Department a higher propor-
tion in I.C.§ Muslim officers seems to lose & good deal of its relevance. That
is all T wish to say on that point.

The next point mads by my Honourable friend was that the statement sent
to him by Sir Homi Mody showed that between 1st August, 1941, and 1st October,
1042, there had been in many cases a fall in*the percentage of Muslims employed
in the Supply Departient in its various branches. ~ Well, Bir, 1 regret that
looking at it from the point of view of percentages that is perfectly correct.
Put my Honourable friend did not mention that in all the cases which he quoted,
the actual number of Muslims employed had increased, that is to say, there has
been a fall only in the percentage of Muslims _comparec} with the total of the
departmental strength, but there has been an increase in the total number of
Muslims employed.  For instance, in the Directorate General of Supply,
amongst Officers, they had risen from J2 to 23, amongst the higher non-gazeﬁte&
staff from 42 to 70, and amongst the routine staff in the office of the Chief Con-
troller of Purchase, Supply, from 84 to 146.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan) : What'
ahout the total ? . :

Mr. J. A. Mackeown: I am coming to that later on. The only point I wish
to make there iz that we have recruited consid-eral?le numbers of »M,usl_lms.
although we have not been able in all cases to maintain the correet proportions.
Now, Sir, I can say, and mislead the House very much by saying, that we have
a high percentage of Muslim officers in certain branches. ~ Tor instance, I may
'sav we have 50 per cent. Muslims among the Chief Controllers of Purchase,—
very high offizers, heads of the Purchase Branches. ~But when I tell you there
are cnly two such officers, you will realise that the position is not as favourable
to the Muslims as appeared at first sight. In the same way my Honourable
friend, Sved Ghulam Bhik Nairang, ran through this list and hastily drew
attention to cases where there were no Muslim officers. ~There are none in the
Controllep, of Purchase’s office in Madras.  There actually there are only five
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officers altogethbr and ink it is fai ' Y ‘ 838
Salonoed bys otner and ir ;2:;11{ t.l::g 1;1 f:iy to ﬁLm:q that a case like that should be
cent.  Take the officers in the Chief Co t::ua higher proportion than 25 per
where the proportion is 415 per cent Nﬂw Saif- c‘r[fhPumhqse' Bupply’s office
the information of my Honourable frionds whether ave tried to ascertain for
e o o e e e
the Mover-of this Cut i ulam Bhik Nairang,
those that are asvacilitfnlr:c’{ws?l‘all eV 0t oen ahe to get Tul fguree, butﬂg{
officers in th all give the chief items now. The proportion of

cers in the office of the Chief Controller of P :
41-5 per cent. to 43T per cent In t}f i .urch_maa, Supply: bag risen from
rison from 27-6 per cent. to I, eeriunwtenal and routine staff, it has
wes no Muslim officer in tt . per cent. 1t was mentioned that there
now one such oﬁgceier mIl;t}'le Cn:}l;ltrq:ile&-i t:'fl Supplics Office, Bombay. Thero &

W . . is rather difficult to read these figur ickl

this long list. T do not w i gures quickly from
iz a cagg where there }.?::s.biitltgnb?::pﬁgsegggzemw?}? a{'_]i}:uc"tl £0f e s o
chase’s clerical staff, ut Calcutta. There has been tui imlem5£n1:tr§bllu£:°oﬁ ﬁr’
per cenc to 24'3 per cent. In the ministerial staff Con'th'o]})er of Bu Iiagmcﬁoos
Bengal, .wl}ere there was no Muslim before, now’ there are three ppN th’:
g&nezal indications are—from what I have been able to find out—that si?:t' the
Musilim League Party drew the attention of Sir Homi Mody to this matte ':.h o
has been considerable improvement, and I think I can best occupy t'.hr t_era
that remains to me in telling the House what we are doing to impr(?\.ra th?a l(;gie-’
tiou, which we do not claim is yet altogether satisfactory. F

When it was discovered last year that there was considerable difficulty in
recruiting 25 per cent. of Muslims in all the parts of Indis to which the Bupply
Department operations and staff had by then extended, it was decided, in sonsul-
tation with the Home Departinent, that the percentage of compulsory recruit-
ment of Muslim clerks should be raised in those areas where recruitment was,
from our experience, easier and lowered elsewhere. Accordingly, at the end
of September lust year percentages were fived for the different localities so as
to bring the average recruitment based on the number of posts in the department
to 25 per cent, As a result the recruitment of Muslims in the Calcutta,
Karachi, Lahore and Cawnpore areas now is 30 per cent. and falls in the cuse of
Bombay and Madras to 83rd per cent., that is to say, in the areas where recruit-
ment is easier we have fixed & higher percentage of ‘Muslims so that we nay
balance the defficiency in other areas.

Then, after the investigation caused by the Honourable the Mover’s letter
last year and when we had examined all the figures that had emerged from it,
*8ir Homi Mody ordered ihat a special circular should be sent to all branches
‘of the Supply Department drawing their attention to the necessity of strict
enforcement of the rules about minority representation, and we expect to got
during this month returns showing the effect that the two messurcs, which 1
have #lready announced, have taken. Those returns are due on the 16th of

March,

In addition to this, examination of the figures which Sir Homi Mody supplied
to the Mover led to the belief that one reason for Muslims sometimes not yet
having reached their correct chare of the higher clerical posts is that no pro-
portion had been fixed for regulating the proportion of direct recruitment a8

Investigations were ordercd o8 to

compared with promotion to such posts.
what proportion should be fixed for all higher grade posts in the Department and
when this is complete and it is possible to issue orders, it may be loped that .

another step will have been taken whioh will result in improﬁ:lng Muslim re-

presentation. -
I see that T have hardly any time left now . . . . . )
Mr. President (The Honourable Sir Abdur Rahim) : If the Honburable Mem-

bers have no nbjection, the speaker can continue for another five minutes.

~ Mr, J. A. Mackeown: I would like to touch on the question 8f recruitment

of officers—I have siready deslt with I.C.8. posta—such as planming and
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engineering posle and the posts which need special knowledge of trade und
industry—what we may call the Deputy Directors, Assistant Directors and all
that kind of posts. We have a real ditficulty there in getting enough suitable
men, gnd I can assure the Honourable Members in the Muslim League Party
that if they wure able to give us the names of any officers who are suitably quali-
fied for posts of that type, as they fall vacunt fromn time to time, we shall be
only too pleased to give the fullest possible consideration te their suitablity for
the posts and to employ any who are suitable. We are often in difficulty in
filling posts in our department and if Honourable Meinbers will only present the
names to us and help us, we will respond and give the very fullest consideration
to the question whether they are suitable or not. ’

Finally, I should like to mention the matter, which the Honourable the
Mover had not the time to touch upon, but he raised it by his motion, and that is
in regard to the paucity of Muslim contractors. ~ On that question, 8ir, all I can
say is this that the Supply Department itself does not know whether there is jn
fact, any real paucity of Muslim contractors. ~We have over 6,000 registered
contractors but we have never been able to analyse what percentage of that
figure is Muslim. There are certain firms which have Muslim names and are not,
in fact, Muslims, just as there are firms with European names which are Indian.
We know that for 8 positive fact. In addition to that we cannot possibly analyse
every contract of the many thousands that we award and find out how far
Muslims benefit fromn those contracts. The real complaint of my Honourable
friends, if I may suggest that, is that their share in the trade and industry of
India is not all that they would like it to be, but that is a fact which it is not
within the power of the Supply Department to remedy. We need the help of
all the resources of India to meet the enormous demands which are placed on
us nnd if Muslims are able to obtain a lurger share of the trade and industry of
India, since the methods by which we approach industry to help us are open to
all, the improvement which the Musliins are able to effect in their own economic
status will at once be reflected in the amount of help which they will give to
our departiment and we will gladly receive that help and appreciate it as we will
from oll sections of the House.  Sir, I oppose this motion.

Maulvi Syed Murtuza Sahib Bahadur (South Madras: Muhammadan): Sir,
may I ask one question?  TIs the meagre representation of Muslims in Bombay
and Madras due to want of qualified Muslims? If so, will the Honourable
Member be pleased to refer such cases to the Muslim League so that they may
make recommendations of suitable qualified candidates? o

Mr. J. A. Mackeown: Sir, it is. T understand, a fact that there are few quali-
fied Muslims-in Bombay and Madras, and if the Muslim League will send in
names of any suitable candidates that they know of in Madras and Bombay,
we ;;ll give due consideration to those candidates. ~

¥ H .
M ewdant (e Homoyable i by T - he estion i

The motion was ncgatived. xecutive Council’ be reduced by Ras, 100.’”

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half P :
i As y re- 3 ast Two of the Clook,
8ir Cowasjee Jehangir (one of the Panel qf Chairmen) in the Chair.

Mr. Ohairman (Sir Cowas; ir): i : '
3 jee Jehangir): It is now th
Group. Item No. 28 on the consolidated list. ™ the fumn of t/he Burcpean
‘Meana wherebh the present prosperous Agricultural Conditions might be used
for the Permanent Rehabilitation of Agricutture in- India.
. *}r‘ P'.hP. ]I.sw:on (dBemza\: Euronean): Sir. T move:

" hat the demand under the head ‘Execntive Council’ b duced bv Ra, *”

Mr. (fhmrma_n. Sir, my Leader has already touchedf i:;eneldvdiscumon uporn
the reaspne which have led us to propose this cut. Tn the Honourable the



L]

Finance Me f’: s Budget spocch, ~d o
1 mber’s Budget speech, he observed that even if risi i r
prices have done nothing else, they do obvicusly dinﬁnahﬂmr;mlgurg;lu:ﬂletm
sgricultural indebtedness, & source to which so many of the major ev.ls which
beset the Indian cultivator have so long been traced. Equally, of course, risin |
prices have produced other problems to consumerg but that is the other sidg
of the picture. What we are concerned with is the necessity for making full
use of the credit side, while at the same time facing up to tlie measures
necessary to deal with the debit side also. There is no doubt whatever that if
the agncu!tunst. is now experiencing a period of prosperity, it is a period to
which he is entitled. His economic situation has for years' compared so un-
fgvoursbly with that of the industrial worker in every way that any raising of
his gemral_ standard of life would be a most welcome feature. The question, .
however, which is exercising our minds is will the improvement be permanem:..
or will the agriculturist in due course return to the husks of ‘bare subsistence.
T propose to leave the matter of the economic life of the cultivator to my
Honourable colleague, Mr. Gray, who will, T hope, speak later in this debate,
and I will confine my remarks mainly to conditions which are ancillary to the
well-being” of the cultivator rather than to his present living conditions and -

the raising of his standard of life.

As my Leader has said we quite - realise that agriculture is a provincial
subject, and at the first glance it may seem that some of my remarks ure
directed towards the wrong source. 1, therefore, wish to make it clear that while
agricultural policy must in the main be carried out by provincial units, there
is a great need now and a great need in the future for central cq-ordination,
if not central control. A war produces many things which are bad and s few
things which are good. One of the latter is a fuller realization of the necessity
for agricultural and food economy. Nations at war are dependent upon food,
and -if the war is to be won the greatest economy in food production must be
exercised. FEqual economy in peace times could not but be a benefit, but for
some reason or other there is less urgency in the consideration of this matter
in pence times than there i& in war time even though Indin is primarily an
agricultural country and depends on agriculture for the well-being_of hundreds
of millions. Hundreds of crores of rupees mav be spent in defending the
country against Nazi domination, and T thank God that this is so, but T could
wish that something more than a fraction of this expenditure could be spent
on defending the country against bad agriculture and aginft a standard of life
‘amongst agriculturists which is lower than that of any section of the people.

Let us examine the reactions of advisory bodies as soon us wor conditions
forced them to examnine seriously the food situation. The first recommendation

bhat to the extent und degrec necessury

of the Central Food Advisory Council was t d d
exercise control und co-ordinution. Later we

the Central Government should . | .
had the annual weeting of the Advisory Board of the Imperial Council of
and co-ordination of

Agricultural Research which discussed the_ future planning _
imum results for all provinees. 1f

agricultural research in order to get max ‘ r
there is any doubt as to the need for central co-ordination and direction, 1 w_rould
merely ask two questions: first, what would be the effect on other provinces
adjoining a province which subsidised and increased its food crops on s very
large scale, so that there were large surpluses for disposal in other provinces
at cheap prices; and, , ! encouraged the
production of large quantities of poor crops to the fletnmem, 9f the soil ard
the standard of life of its cultivators and marketed this produee in any province
which encouraged better and more expensive mc_sthods', raising the living standards
of its people and preserving the fertility of its soil. It may-be argued

control would militate against provincial autonomy, but there should be no-
reason for this if gound economy and planning could be universally agreed upon.

T ien heonna of snch co-ordination which has led in some meagure to the -
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poor standard of agriculture and the poor level of prices which prevailed in this
country up to the outbreak of the war. The vicious circle was started”whereby
the cultivator, although he might be able to feed himself, could possess but
little money for his other reeds, and, therefore, descended into a quagmire of
indebtedness which impoverished himself and his land. If we have temporarily
broken that vicious circle by increasing the price of food crops, can we not do
something to ensure that the circle is not reconstituted? Can we not, for
instance, establish in all provinces a fixed minimum price for crops and make
central arrangements for dealing with surpluses and deficits? Claarly there is
no chance of fixing minimum rates if cultivators are left with large surpluses
for private disposal, and if these surpluses are not to reach uneconomic levels,
there must be carefu]l planning upon which all provinces would require to agree.
But there seems to be no reason why some steps should not be taken in this
direction before the Grow More Food campaign induces a situation wherein
-agriculture will slip back to its old uneconomic price levels.

‘This is a broad point and the necessity for maintaining price levels may be
regurded a8 a truism. I am not unaware that crop yields in one province
-differs from crop yields in unother, so that a price which would mean prosperity
in one c®ntre might mean poverty in another. But this problem should not be
incapable of solution, first by careful planning so that the land produces the
-erop for which it was best suited; secondly, by improving methods of agriculture
and irrigation; and thirdly, if necessary, by subsidising backward areas. As
regards crop planning, there are clearly a number of main divisions which can
be made, provided there is mutual agreement and & mutual guarantee of
prices; and upon improved facilities for agriculture, I have a few remarks to
‘make. In the first place, if the economic state of the cultivator is improved
and if that improvement can be maintained there is no reason why the fertility
<of the land should not be protected, if necessary, by law. %f the proper
‘manuring of a crop will give a cultivator say, 20 per cent. increase in crop yield,
the cost of such manuring must not exceed the value of the 20 per cent. yield
increase. Unfortunately pre-war crop prices did not give this return and
inadequate manuring leads to a progressive loss of fertility. Also the large
‘majority of cultivators were too poor to buy fuel and the natural manure which
should normally find its way into. the soil found its way ounly to the cooking
stove. The crops which hefore the war were generally manured were the money
-crops and not the food crops. Tea, sugarcane and the like gave sufficient
return, but the country cannot live exclusively on tea and sugarcane. If food
crop prices can be kept up there is no reason why good manuring should not
pay in rupees, annas and pies, and in the longer view the fertility of the soil
‘would be maintained. The utilisation of refuse and other methods are freely
-suggested, but there would be no difficulty in finding sufficient manure if
manuring paid. Tn green manuring alone a large and most effective method lies
open. ,

And now, may I say a word on the subject of irrigation. India is both
fortunate and unfortunate in having a rainy season which provides a kharif crop
, ‘_o.f a type which is easy to cultivate but which takes a lot out of the soil for -
little return. Apart from this, there are dry season crops which depend largely
‘upon irrigation and ‘which ere most important. In the whole of British India
‘some 55 million acres can e irrigated and the water which supplies this irriga-
‘tion comes very roughly, one quarter from wells, one quarter from tanks and
‘the like, and ong half from cinal schemes. In other words, the irrigation water
-of India comes roughly one quarter from below the ground, one quarter from
_the ground level, and one half from ahove the ground lgvel. Now, it is obvious
that water cannot be raised or transported over the level without some labour
ror power, dnd we are all used to the sight of draught cattle which require to
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be fed and maintained, drawing from wells the water which irrigates the fields.
About 50 per cent. of the irrigution water of India presumably finds its way to
the fields by the force of gravity and the other 50 per cent. mainly by labour
or power which costs money. Many provinces have irrigation schemes of which
shey are justly proud, but if more money could be sent on further schemes
of this nature, there is little doubt that they would not only improve the situa-
tion of the cultivator but also prove to be valuable investments. As an
instunce, 1 would quote the Ganges Canal Hydro Electric Grid. It supplies
many districts with irrigation water, 93 towns are supplied with electric current
for lights and fans; nearly 1,700 electric tube wells are worked by the electricity
supplied, and a number of mnor industries draw their current from this source.
Is it impossible thut one day miore of the millions of tons of water which find
their way to the sea from Indin's great northern water-shed may be harnessed
in the place of the bullock so that they provide not only irrigation for the fields
but electricity for industries, railways and household use? I claim no originality
for the suggestion which has been exploited by many Provincial Governments
in past years, but when crores of rupees are being spent by the Central Govern-
ment for the very necessary purpose of defending the country against aggres-
sion, I cannot stifle the wish that some crores could equally be made available
for such schemes as the Ganges Canal Hydro Electric Grid, which are not so
much expensive welfare measures as good paying investments.

There ure wany other undertakings which might well be plaunned now when
the financial position 8f the ryot has somewhat improved and when with Gov-
croment assistance permanent benefits might find tuewr foundation. For
instance, I would like to see a review of mouney crops which can be grown in.
Indis and which could be used not only for internal consumption but also for
export, Such crops us Cinchona and Pyrethrum would bring in money and
supply a very great need in lndia itself, I know I shall be told that these
matters huve already been examimed, but the fact remains that India hus bad
to import quinine in the pust and has now found herself short of a product
which can be produced in the country. I believe also that the health of the
cultivator is o matter which greatly affects his ability to work and to work
efficiently. If some system of medical benefit could be started whereby the
cultivator could be certain of cheap medical attention and uccess to the necessary
remedies for universal troubles, I feel certain that the general health of the
agricultural population would greatly improve. Malaria, hookworm and other
diseases are present locally in all provinces and they limit the efficiency of
cultivation while increasing the general burden. Even so, little can be done
until housing and sanitary conditions receive attention. If the cultivator could
be assisted to build for himself puces structures which last for years instead of
requiring repairs and rethatching every year, his housing could be far more
économical end far more sanitary. Once ~ngain, 1 fear that I am putting
forward nothing new. Efforts in this direction have been made in the past and
have met with some local success, but equally I suggest that it is a long time
since agricultural conditions have given us such an opportunity for renewed
efforts. Should we succeed now in even one of the avenues which T have sug-
gested, we will establish something of permanent benefit.

These are cll schemes for the betterment of sg_rit':u]tur.e which by central co-
ordination a(:ld guidance might help to place India's agrl_culture on a standard
which would not be the Jowest common factor but the highest common factor.
Much depends, I admit, upon the education of the ryot Pnd‘t}ug is & matter
with which my Honourable colleague will deal. All I will say in oon:{luﬁa:l_: .
is that we have here an opportunity of deriving some good froft much that 1:
bad. The first step in any scheme for the rehabilitation of agnculhfm mus
be to improve the standard of life of the cultivator. If the wér bas orced us
to take this initial step, can we not ensure that, even if we cannoh progress
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we at least do not resile. In times of emergency, the Central- Government has
to take to itself certain overriding powers as necessity demands. If these steps
necessitated by war time can produce the beginnings of agricultural co-ordination
for peace times we will be justified in saying that it is an ill wind which blows
no one any good. Sir, I move.

Mr, Chairman (Sir Cowasjee Jehangir): Cut motion moved:

"“That_the demand under the head ‘Executive Council' be reduced by Rs. 100.*

Mr. B. L. Gray (United Provinces: European): Sir, my Honourable colleagus
who moved this cut motion made it clear that in my speech I would be dealing
mainly with the economic life of the cultivator and the means ‘wheréby his
standerd of life might be raised. T take it as axiomatic that if we can raise the
standard of life of the cultivator in India, we will raise also the standard of
cultivation and this is u development “‘devoufly to be wished.” As the Hon-

-ourable the Finance Member said, agricultural indebtedness is the source of a
number of major evils which beset the Indian cultivator. . Let us consider what
-some of these evils are,

In the first place, a cultivator is usually born in debt, lives his life in debt
and dies in debt. He.is thus dependent during the whole of his life upon money
which is advanced to him, frequently at a very high rate of interest. Without
such loans he cannot pay the rent for his lands or purchase the seed or equip-
ment necessary for the earning of his livelihood, and clearly, since he must
puy heavy interest on everything that he borrows, he limitg his purchases to the
"bare minimuin which will show him some return on his money. The loans made
to him cannot be described as unsecured loans, even though the interest is so
high. There is always the security of the crop, but whether this turns out to
be good or bad, the proceeds go to the moneylender rather than to the culti-
vator. Because he lives on a bare subsistence, he is unable or unwilling to give
tha lund the treatment which it requires. Truly by overcultivation he knows
that the land will deteriorate, but to provide for the more distant future, is a -
luxury in which he does not as a rule indulge. Neither the cultivator nor the
moncylender are seriously concerned with maintaining the land at'a high stand-
ard of fertility; the concern of both is to-get a quick return for their money.

As my colleague has said, the first step in any attempt at improving this
deplorable situation must be to improve the financial state of the cultivator and
if by reason of war profits this step has been taken. the Central Government
and the Provinecial Governments have two clear duties; the first is to see that
the period of prosperity is used as far as possible for permanent benefit and the
second is to try to arrange that the improvement is maintained, May 1 say at
-once that my sympsthy with the cultivator does not extend to countenancing
profiteering on his part? T have heard that many cultivators are withholding
their produce in the hope of securing higher prices, and if this is the case, cor-
‘rective measures may be necessary. On the other hand, I am of ‘opinion that
the universal indebtedness of the cultivator will not permit of a general reten-
tion of supplies and I certainly would not acquit the middleman of a wish to
profit by any shortages in foodstuffs. However that may be, I certainly realise
that the cultivator ie singularly deficient of any leaning towards thrift, and if
he finds himself with money to burn, burn it he will. He has never been
taugh’ to do otherwise; so, if the money-lender does not take his profits, he
spende them on such articles as cheap jewellery and things of no productive
vhlue. This brings me to my first point.

The Honourable the Finance Member, in his Budget speech, referred to war
‘savines which he said meant to the State an indispensable aid to victory and
to the investor & precaution against the perils and uncertainties of the transi-
tion from war to peace. Even if the cultivator could be made to understand

. this, he has no.facilities for investment nor any understanding of what such
‘investment_ means. There must be many producers and dealers in produce who
mow hLave thoney to invest and indeed while I appreciate the difficultier. T can
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see virtue in compulsory investment. But even if investments cannot be made
compulsory, there can at least be provided some means whereby the bare pos-
sibility of investments and the provision of facilities can be fostered. I do not
propose to go at length into the matter of co-operative societies or farmers’
banks; most provinces have attempted such development in one form or another
and without much success. They have found it generally impossible to compete
successfully with established methods of finance, which were based on perma-
nent indebtedness. But if that permanent indebtedness has been in any way
removed, there is a chance for another attempt to promote habits of thrift. It
is worth spending a considerable amount of money on propaganda to this end,
but I do admit that the barrier of custom will be formidable. When a marriage
can absorb a man’s earnings for a period of years, and when death can involve
him in & ceremonial of a most expensive nature, it is difficult to convince him
that thrift is desirable. I trust that I will, give no offence to religious suscept-
ibilities when I say that it seems to me that the expenses incurred by poor
people on such observances cannot be justified from any moral view-point. I
would earnestly inquire from my Hindu friends whether they cannot devise
some means of removing this burden from the shoulders of the poor.

To return once again to the more general question of rural uplift, T realise
“that many Honourable Members will already have experience of provincial
endeavour in this respect. In many provinces there are Purchase and Sules
Bocieties, there are ‘‘Better Farming'™ societies, there are Debt Redemption
societies and Debt Conciliation Boards. All these are excellent in their way,
but they have not.even scratched the surface of rural indebtedness. Perhaps
indeed indebtedness had gone too deep to permit of their success or of the
success of any measure inclining towards thrift. If you are facing a lifetime of
debt, the degree of that debt declines in importance. ~There is & helplessnces
in the situation which precludes the appreciation of anything but present bene-
fit and this is an attitude of mind which will be difficult to change. A cultivator,
finding himself at last with a little money to spend, will wish to enjoy that unique
situation even if afterwards he slips back to his old situation of hopeless debt.
This, therefore, is the psychological moment to strike and to redouble the efforts
which have produced the Debt Redemption Societies, Purchuse & Sules Societ:
ies and the like.

In the larger agricultural countries, farmers’ co-operative - societies, stand-
ardising the prices of produce and advancing seed or equipment are already the
rule rather than the exception. Indeed, the SBoviet Union goes further in co-
operative farming as State employment. I do not gquest that individual effort
in such undertakings can be eliminated, but certainly the small holder might
find velief in local co-operative movements and some general system might be
devised whereby the needs of good agriculture are made available to the culti-
vator by some Government-supported organisations which will also guarm_:telm
{he disposal of farm produce at minimum rates. Such measures would certainly
necessitate the enforcement of some ordered planning and would lmpmg;: upﬁn
the liberty of the cultivator to grow what he liked, where he liked and Oweﬂto
liked. But if he could be made to understand that this would be to his benefit,
ha would soon know where his interests lay. I can, in fact, see no means

k ini i intained unless there exists some purchas:
Wherely I P ho lines he maltfltame s'u:o operative societies to which I
ing organisation on the lines of the farmers dil:-:ct e o Glovermente
have referred. These societies could maintain . .

o suoply th isati i 1 nd deficits could be deslt with.
and supply the organisation by which surpluses 8 ‘ 1 A

The farmer all over the world is probably the mpst :nd_q::t:fd:z; c:mﬂ!,h o
society and resents, more fully than any one else, any 10 wehich " uits hins.
liberty to cultivate or to carry on his farming in the manner ¢ hin.

i ' i d strongly resents new custog Or new It
He is the acme of conservatism an gl N restrictions aiming
trictions. But however true this is, there are 8 l'll:lmb:ll: ° e might
at the general protection of agriculture which apply in other .
. . R
. L )

.
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weﬁutl; ﬁ;}degt,o ’:;%:ply in India also. There will be obstruction to begin wlﬂ;
and possibly trouble; but +this should not deter any Govemm:;l
from introducing measures which will be of ultimate benefit to the
agricultural community as a whole. Apart from the maintenance of the fertil-
Sy of the land there is the maintenance of livestock regarding which our present.

iceroy has made such great efforts. The extent to “:h‘ich such restrictions can
be enforced by law is a matter for cageful consideration and central_m:oyﬂmzi
tion. The extent to which good breeding can be enforced and the P"‘;“"Onh .
suitable animals for stud, are sll matters which can best be underta %‘.‘ : t;e
the cultivator is in the best position to face the “‘growing pains -whic
initial stages would probably produce.

Although possessing some connection with farming interests in Bihar and
the United Provinces, I speak as a layman with no particular knowledge of agri-
culture or of livestock farming but no specialised knowledge is required to
realise that the removal of antiquated methods must involve early difficulties
and early disabilities. With the cultivator in his pre-war state of indebtedness
and poverty, such difficulties and disabilities might rule out the possibility of
a step forward, but if the Honourable the Finance Member’s anticipations re-
garding the situation of the cultivator are in any way justified—which I believe
to b2 the case—the latter can face some early discomfort, There, will be many
problerus which will find their solution only by trial and error, but trial can
now at least tnke place without undue risk. There will doubtless come a
period after the war, when there will be finanéial stringency and considerable
dislocation in transferring the needs of war to the needs of peace. If agricul-
tural reform is left until then, n great opportunity may have been missed.
There will not only be changes from war to peace but also changes of a political
nature involving the dislocation of many established organisations. The pre-
occupations of war are many and pressing but to some extent the central organi-
sation and control of agriculture which war conditions have necessitated, run
parallel with the more permanent needs of the agricultural situation. Necessity
has in fuct provided the machinery for central activities in connection with
food crops which may well exercisc permanent as well as temporary significance.
Rural uplift once established will not be readily relinquished whatever the other
changes may be. Once good furming becomes the standard, it will be of perme-
nent benefit. 8ir] T sincerely trust that those in suthority will not permit the
opportunity to lapse.

Mr. Govind V. Deshmukh (Nagpur Divsion: Non-Muhammadan): Sir, the
first thing I would do is to express my satisfaction at the Buropean Group
taking such keen interest in agriculturists and agriculture in the country.
The prosperity of any country depends upon the purchasing power of the
peopl: of that country and Indis, being an ugricultural country, the prosperity
of this country would certainly depend upon the purchasing power of the agri-
culturist. The more such power, the more are industries likely to prosper in
this country. It is not necessary that because this country has once been
agricultural, therefore it should remain an agricultural country indefinitely.
This country contains minerals and other raw materials which can be utilised to
promoto the industries of this country. If this country is industrialised, then
surely, it will become rich. As in the case of oll industries, so in the case of
agriculture, two things are necessary, namely, capital and labour. The agricul-
turist’s capital is the land and the man himself is the labourer. There i no
doubt that the more skilled the labour the better the outturn. So, if the agri-
culturist who labours on the land is an educated person and has knowledge
rof agriculture, ¢hen certainly he can get greater outturn on the land than any
illiterate person. If the land is of superior quality, it will bring him greater
return. Let me gay that though the Indian agriculturist may be illiterate, he

- knows his profession very well. He may not be able to read and write but he
knows what crops are good for what eoils and he is not inclined to waste hin

SPr. M
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monvy and labdur where he will not-get a proper returu. By the experience
which he and his .forefathers have ganed, he has become wiser and knows
whay crops are good for what cumate. It may be that some provinceg are
subsidised by Government and other provinces are plessed by Providence. ‘L'here
may be’good facilities for irrigation 1n one province and there may be no such
fucillies 1 another province. In some provinces, conditions are more tuvour-
able than in others. It cannot be said that in wny particular province the
agriculturists do not know what crops to grow and how to grow them and
when to grow them. Charges have been levelled that the present position of
the Indien agriculturists is due to his spending extravagant sums on marrisge
and other functions. This is a very very old charge. 1 do not think that the
present indebtedness of the agriculturist is due to any such thing. 1 can very
well suy that, from my own experience, the agriculturists huve not much
monev to spend on these objects. The agriculturist of today is not the same
as ihe agriculturist of 50 years ago. The present day agriculturist is not
ipclined to spend money on extravagant matters. This false charge shows the
mentality of the officers who do not want to take any responmsibility for their
actions. They say that the agriculturist has brought all his troubles on himself
through his own actions and that he is illiterate. You cannot very well raise
_that argument now. These are very old and exploded arguments. Rural uplift
is very much associated with the uplift of agriculture, because the agriculturists
live mostly in rural areas snd if the.re/is a rural uplift, it will certainly benefit
the agriculturists. The introduction of medical help would oertainly help the
agriculturist and make him more efficient. Efficiency of labour is always
necessary for proper outturns.  The emaciated agriculturist who is knee deep
or ears deep in debts has very little health or sustenance left in him but he
carries on somehow. If proper help is administered to him in the shape of
sustenance and medical assistance, he would certainly be very efficient in his
work. ' i

Now, Sir, 'from my point of view the one thing that is essential is to fix
the economic minimum price of the agricultural produce. If that is not done:
nothing else can help the agriculturist. You are carrying op ‘‘Grow more food’
campaign. But if the agriculturists were to grow more food in response to
your demand and irrespective of other things, the supply will increase. 1f the
supply increases, the prices must go down. This is a very simple rule which
he has learnt by experience. If you are not going to guarantee the minimum
economic price, there is no incentive for any agriculturist to grow more crops,
whether they are food crops or money crops. I had raised on the floor of the
House so many times the question about the short staple cotton and I was
always told by the then Commerce Member, -8ir Ramaswami Mudaliar, that
I made the most bitter speeches when 1 was speaking as an agriculturist. I told
him that he would have to listen to most bitter speeches from me hereaftff.
There is somebody else to hear my speeches today in the absence of Bir

Ramaswami Mudaliar. What I used to insist upon then wag that you must
fix the minimum economic price. for /this variety of cotton. ‘The then Com-
merce Member was in favour of fixing the maximum price which was too low.

People were not ‘prepared to sell it at that price. 8o, what you have to d}(;
is to fix the minimum economic price so that persons might compete with eac
other in order to get more cotton at a better price. By fixing the maximum
price which was low in itself every purchaser speculator profited in buying.

Evea the Government themselves went to the market and purchased at s,
lower price. The only body that would come into the market and purchase cot]tan
would be the Government. just to keep their word. They had ¥ixed a ot:;l:v ﬁ:w

price. In fact, it was so low that it wou}d not meet the cost.{of 'pr buc n, .
T wished to benefit those who were growing food crops. #nd i wagh etlzsu;e

of tkat that on the floor of the Hous_e 1 ponstantly grged that ltg;ereha oub . h:
‘no price contrql. I carried a campalgn In my province and afko ¢ :0“8 i



944 LEGISLATIVE ASSEMBLY [101:(11 MarcHy 1843

[Mr. Govind V. Deshmukh.] *
press that there should be no price control of the foodstuffs. For years together,
very noarly till last year, the agriculturists were. suffering from depression.
"Chis depression was brought about by world conditipns us well as by the condi-
tions in this country and when they were just going to have favourable circum-
stancess to improve their conditions, a hue and cry was raised. ' It was said
that the prices were going up and they should be controlled and they should
be brought down. All persons except agriculturists had benefited owing to
this depression because their purchasing power had automatically gone up twice
or thrices because the food and cloth they used to purchase for a particular
amount were now being ‘purchased for a much lower amount. When the
agriculturists were suffering from depression, Government did ‘not think of
starting any relief societies for them. Government did nothing of the kind.
Neither the public did anything. 8o, if you want the food to be produced
on an exteunsive scale in this country in order to meet the needs of the civilians
and the army, you must fix the minimum price and the minimum price should
be such that the agriculturists ought to be able to have a fairly good margin
of profit so that they may recover from their present position. In other words,
you must guarantee the minimum econdmic price for a very long period of time
in order that they may cover the loss they have already incurred and save
something. It is & misrepresentation of facts to say that the agriculturist
today is benefiting tremendously or the conditions are very prosperous for him.
The conditions have only recently started improving. They have not been able
to get themselves out of the woods. They are still in debt. There is nobody
to frae them from the quagmire in which they find themselveg at present. So,
the most essentjal thing i8 to fix the minimum price for a long time. That
is the only way of salvation that I can see for the agriculturist.

Then with regard to co-operative societies and co-operative banks. These
institutions have been in existence for a very long time, but the real agricul-
turist has not been benefited by them. That is my experience 'so far as the
co-operative societies are concerned. It may be that people in the Punjab
are more fortunate but so far as my province is concerned, I do not think
that these co-operative societies have to any extent benefited the agriculturists
as a class.

~ Then, the next thing that I wish to touch upon is the marketing. The
Government must devise certain methods by which they could dispose of the
produce that may be surplus or that may have been produced by the agricul-
turist which he can safely put on the market, merely fixing the minimim
price will not do. They must themselves purchase his produce. If they pur-
chase the whole stock, then alone can they come into the market with a certain
price. Government can very well have a margin to meet their own expenses
for transporting and disposing of the agricultural produce and the original cost
at which they have been purchased. So, it would be necessary for them to
open up their own agencies so that the crops of the agriculturists may he sent
to the agricultural markets and reasonable and profitable rates could be secured
for them. It may be necessary on account of the war conditions not only
now but hereafter also that certain long contracts would have to be entered
into with other nations which import agricultural produce. In those circum-
stances. it would be necessary for the Government to secure such contracts as
would be profitable to this country. It would be no use giving preferences to
other countries in the matter of agricultural raw produce to the disadvantage
wf this country. Tt may be that tariffs would also have to bhe fixed in order
that the minimym price should be maintained. It mav be that legislation
will have to be enacted to maintain these minimum prices. but the hasic thing
< is to fix the minimum economic price for a long period of time so that the

agriculturist may feel safe and secure; it is the panacea for all the evils of the
aerienlturist. .



! 0

) I THE GENERAL BUDGET 945
Maulvi Muhd L Abdul Ghani: It is said that these are the prosperous
days for the agriculturist, 1 do not agree with that: these are not prosperous
«duys for them. Owing to control system, whatever is produced by the agri-
culturist, just after the harvest season, has to be eold at a very low price.
\VGovernment fix up prices for foodstutfs, aud the agriculturist hus to sell it. So
Ahe poor agriculturist has to sell all his foodstuffs, etc., at 8 very small * price.
Last year there was a case in the Punjab when the Government of India fixed
price for wheat at Rs. 5 per maund but the Government of the Punjab pur-
<hused wheat ut the rate of Res. 5-8 per maund. However, take it that  the
.control price was Rs. 5-8 a maund. Now, the wheat is being sold at present at
* more than Rs. 15 per maund. Now, the poor cultivator sold his produce at the
maximum price of Rs. 5-8 & maund in the beginning of the year. Who are
being benefited and who are in prosperous conditions? Not the poor agricul-
turist who sold his produce at Rs. 5-8 a maund, but the companies—middlemen
and the like—U. K. C. C.—which are going to take the place of the East India
Company. They purchased in lot and exported it to other countries at the cost
~of the inhabitants of this country. There is a campaign called “Grow More
Food”/cumpaign. It is just on paper, and it is not helping the poor cultivators.
Actual help is required to be given to these poor cultivators. There are certain
things which stand in the way of the poor cultivators. They may be helped ahd
they should be encouraged to grow more food in ‘the interest of others also who
are living in this country and elsewhere. They require help in matters of
manure, irrigation and consolidation of their holdings. Their holdings are
divided. Tf any cultivator wants to irrigate his holdings or to put manure in
his holdings, it is very difficult for hitnrwith o small area—say half an acre here
and half an acre there—scattered over different places. He feels great difficulty
in the supervision as well. I think, it is the duty of the Government of India
‘to impress upon the various Provincial Governments to legislate on this point
‘that there should be a law enforcing consolidation of holdings, so that the agri-
culturists—cultivators—muy be given facilities and it will help them much. A
cultivator who has one acre here and another acre there, it is difficult for him
‘to look after it properly. If there is a law permitting consolidation of holdings,
cultivators can very well irrigate and take care of the holding without much
difficulty. . .
In this country on aceount of poverty, as you know, Sir, the manure whic;
is in the shape of cow-dung, is used as fuel. 1f the authorities here, I mean the
Government of India, should have taken csre to improve the condition of poor
.cultivators, they would have provided some money in the shape of subsidy in
their budget and with that amount the poor cultivators would have been supplied
with manure free of charge. Some system of irrigation shp also be introduced
in this country: not like big irrigation systems as in Punja and ﬁmd and other
places, but on a small scale. After the legislation of consolidation of holdings
some system of pumping machine or something like that can very well be
introduced by which they can irrigate more area than they are at present doing.
‘Sir, in this way they can be held and they can grow more food and in that case
.only when they will be growing more food their conditions may be said to be
‘prosperous one, These days are not prosperous for the agriculturists at all.
After great labour in Bihar they produce sugarcane. The maxirhum price fixed
in the beginning was annas eight per maund ; now it has heen raised to annat ten
.or twelve. But the poor cultivators who had sold their sugarcane in the bcgm-'
ning of the year, would be losing three annas or four annas a maund. They tnn;
not going to get anything more. When at the time ?f h'ar-vest g cs,rtnm c‘;m tr};’
price is fixed for food graine and if afterwards that price is increase }fowar f‘ﬂ t;. .
end of the year, then the poor cultivators should get ‘proportionate, s !:em d° ".'f"
increase. - In that case the poor cultivators can be helped. It may d‘]"ﬁ« i
Government are out to bring the poor cultivators in prosperoys conditions.

The Government should also provide some money in the shape of uul'nidz 21:0
3
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help the agriculturists and thmt would be a better substitute for desrness allow-
ances. All the amount which has. been provided under dearness allowance can
with some addition be provided under one head and given to the poor cultivators.
as subsidy. Manure should be distributed free of charge and loan may be giverf
to thém without interest and irrigational facilities should be provided. Thus
the quantity of food grain will certainly be increased. It has been pointed out
on another occasion that with all the efforts in the direction of ‘‘Grow more.
food’’ the acreage under cultivation of wheat and rice has been decreased to a
large extent. If it is going to be decreased, how the outturn will be increased,
except by means of subsidy, so that they may get manure free and they have

gome facility in the matter of irrigation. With these few words, I resume
my seat.

Mr. Lalchand Navalrai: Sir, I think we are covering a very _'wide issue ab
present when we should only look at the present conditions and try to meet
those conditions. Now, the conditions at present are that there is a scarcity

of food; food is wanted for the poor as well for others and for war front also -

How are you going to produce more? This is the main question and every
question should be considered in this light. There ought to be some co-ordi-
nation between the Central Government and the l.ocal Government. The
second thing is that prices should be considered and when you have more pro-
duction, then and then only you can consider of this minimum and maximum
prices. First of all look at the production and the means by which you will
do it. What have you done upto now? Local Governments have been doing
in their own way. Some Local Governments are bankrupt to give help to the
poor sgriculturist. You have been negligent all this time, and it is on that
account that there has been no sufficient production. But now. the time i
comning when you cannot afford to be negligent. I know, Sir, of the agriculture
in Sind. We have got burrage which gives water. Apart from the considera-
tion or rather the dispute between the Punjab Government and the Sind
Government, I think there js still water for purposes of more culti-
vation. What are the conditions 'there? There are three classes of
people.  Everybody should not be called cultivator, there are big and small
landholders and there is the cultivator who only tills aud who owns no Jands.
In Sind, the first category is the class of tiller or the cultivator. The second
is the small landholder, who owng a few acres of land, one .or two acres, and
the third is the big landlord who may be called the bull dog, who controls the
under-dog, nam:ly the cultivator. The cultivator in Sind does not get even
18 much as an ordinary labourer gets. The cultivator has no land of his own.
He has to provide himself with seed, he has to till the land himself. Of course,
Lie borrows:from the zamindar and pays afterwards for the seed. The second
thing is he should have bullocks to plough. Money is needed for all that. The
zamindar gives him money but at the time of the harvest, he has first lien om
the produce for his monev. When the produce is ready, a division is made.
In Sind, it is mostly half and half. The cultivator is actually a beggar. Even
half the produce which is his due does not go to him. The landlord has to
pay Government assessment. So far as the cultivator is concerned, he must
.also pay for the perquisites of the zamindar. The zamindar will tell him, I
haye been paying something to the tax gatherer, something for entertaining
some officers and o on, with the result that the cultivator has to bear all these
expenses. Then nothing remains for the poor cultivator. This is the condi-
tien of the cultivator, who is the tiller of the soil himself. You cannot expect
him {o til] mofe land when nothing is left for him to live. There is no surplus
left for him. He is actually living from hand to mouth. Who is going to do
gomething £6r him?  What the Government can do? T shall come to it
later on, With regard to the small landholder, his condition may be a little
bhetter becanse he has got his own land to some extent.” He is at the same time
{

.
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Ly much different. from the cultivator because he has to proyide for bullocks,
tor the wmanure wnd for everythng. Then comes the Lig landlord,
An Honourahle Member: ‘I'he cotton grower.
‘ lr Laichand Navalrai: Yes, ootton grower also. Cotton is of late growth
in Sind after the Sukkur barrage. So far as the bigger zamindar is concerned,
he 15 ulsc heipless. He has got large tracts of land, but he is not able to culti-
vate ull of them, He leaves large tracts uncultivated. ‘What have
the ‘Governmnet done for him to enable him to briug under * cultjva-
tion ull the lund he possesses. Have the Government, helped him with any
subsidy. 1f ouly the Government hud enabled the big landlords to cultivate
all the lands they possess, then there would have been no occusion for com
pluring for scarcity of food. In Bind, where there is much scope for cultiva-
uon, the Government are not doing anything. The Sind Government is being
run on the subsidy from the Central Government. If the Central Governtnent
wrehes tor more food for the purpose of keeping people satistied and ulso for
winnipg the war, then they must come forward to help the zamindurs, Now,
then, it may be said, there are co-uperative societies.  But the condition of
co-operutive societies in Sind is not rosy. Thay are in the most deplorable und
in .the most condemnable state. Of course, there are co-operative societies in
Sind. The cosoperative system prevails there. But what happens?  The
cultivator is in nced of money, so is the big zamindar, the big zamindar wanis
more and more money than the cutlivator. The poor cultivator at least can
£o cn if he hag some small means to eat und he can pull on, but what about
tlhic big zamindar? He has to live in luxury. What the big zamindar does ‘o
got money from the co-operative bank is this. He goes to a co-operative bank
along witk these cultivators and then represents to the officer in charge of the
co-operative society that these cultivators want money for tllmsl't.he land, for
purchasing manure and purchasing bullocks and so on. In is way tho
big zaminder is .able to get & lot of money in the name of the cultivators and
takes it away. Now, these poor cultivators do not know what hus happened.
They Lave simply to sign the forms. Buch cases were very many in 8ind. 8¢
muci: g0, that some co-operative societies become bankrupt on that account in
Sind. The big zamindar takes away all the money. He keeps it to himself.
When the time comes for payment of the debt, and when the zamindar s
«<alled upon to pay up the dues, he refers them to the cultivators. The poor
cultivators are hauled up, but then they have no pmpbr:t-}"snfl the co-operntn.;
.society is not able to realise the money from them. This is what happene
in Sind. I have learnt that in some Pr]ovinces t.h? co-op;arau;;e i:u('}:etil:ﬂ arl‘:
But in Sind, unfortunately it is not so. subnuit it 1t
duty of the Central Government toI é;ee t'hath all thel Iagdg almftc‘:jl:tll::it:i‘gafﬁ;h;ﬁ‘
wan at more ‘food, thev should see that no land 1s le :
.-act:::::mt::—gt' the negligence or fault of the zumindars. The Government shmlltlid
.advance the big zamindare and cultivators some money to enable them to cu -
Congs in Tu on the Locenl Government, be
vate these lands in Tull. Vo depend ioh. Though they say that it is
scause 1. ent in SInd 1 . A
Eﬁ:h;et)l;rel‘elsﬂ?}aivgr;:nent in Sind, vet it is not so. It represents ’“°‘;t" the
Vit g eople. o 1 submi e Central Gorermment sboul s
up t in their own hands if they really want to further "
% tﬁ: (lrrc]::?:nrn::n: on the other ]1;11;1‘ is only bent upon collecting land  tnx
somehow or other without caring wheth
-a‘:e noh‘go‘i.ng Yo solve this food problem. They cannot produce more f

Wh i »n will arise the time to'coqt-ro] prices.
g S et pmduc?rflilr:lmp?'ices. Of coutrse. the question of price

working well.

-and fix minimum prices or maxllt m prices. ot question, but tht very origin *

. is’ important. N A
.?J(;“??}g‘inf:: ;::ﬁuctign. When the food problem was ve:;o::]ft:odwel “?‘:g,
the Commerce Member as to how he proposed to PI:Odnaf keep the war front
the crops of last year did not vield sufficient quf:sghﬁssnd to mough.  The
®oing or even to feed the people. even though A

er the lands are cultivated or not, they .
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answer was that they expected inore production this year. When we asked the
Department, how much, they were not able to give the figure because the
month was not yet over. They said, let ¥ebruary be over and then they will
give us figures. Thut is how they are tackling the problem. What confidence
cen we have in what they suy. We will all starve and then there will be a great.
trouble. Government should realise that all are not Mahatma Gandhis to go on
fasling and yet live; the people should be given enough to eat. They require
food and if you are not gong to provide them with food, then th¢ Government
will come to an end. All kind of foodstuff should be cultivated more and
more. That is the solution. No doubt people need more focd and also more
clothes. I think foodstuffs should, however, take precedence.. In certain areas
where there is more cotton cultivation, let there be less cotton growipg. But.
what @ more urgently required is the cultivation of rice, whes$, juar and bajra-
All these grams are needed for all people and, therefore, the cultivation of these:
crops should be increased. Of course, in Sind, they have restricted certain
portions for rice, they have also restricted certain portions for wheat. They
also allow some land for cotton. There again they are creating many difficulties..
1f land is such that only rice can be cultivated, they still want that wheat should
be cultivated. Why? Because they say that Enginebrs have earmarked the land
for the purpose of wheat. These are the difficulties. The Central Government
should be very vigilant for more productions. They should co-operate, rather
co-ordinate, with the Provincial Governments and give them enough money
for agricultural purposes. If they do so, the whole difficulty will be solved.
Sir ¥. E. James (Madras: European): I should like, if T may, to bring the
House back t6 the main points which were made by my Honourable colleagues.
Mr. Lalchand Navalrai: T hope I added to them.
8ir F. E. James: T take it that my Honourable friend was spenking as a
cultivator. (Interruption) I hope he cultivates his constituency. But T am
sure, like most of us, when he ploughs and scatters his seed, it falls upon extra-

ordinarily stony ground and in some cases the weeds grow up and chock it alto-
gether.

T think it is better to get back to the main topics of the cut motion because
we are very fortunate this afternoon in having, to listen to this debate, and
T hope to reply to it, the Honourable Member in ‘charge of Education, Fealth
and Lands. I am tempted to repeat what a Palmerston once wrote to some one:
“Thank God. At last we have a farmer in charge of agriculture’’. The Council
consists of very eminent and wise men: We have the big business magnates ..
indescribable riches; we have the financier; we have the lawver; we have the
absentee landlord ; and we have some distinguished members of the Civil Service.
but we have in Bir Joginder Singh a farmer, one who has had practical and
direct farming experience and, therefore, we look to him to give us a reply to the
main points that have been urged in the course of this debate.

Now, what are these main points? As far as I understood the speech of my
Honournble friend, Mr. Lawson, he asked a general question. He said, what
is perfectly true, that through the exigencies of war we have learnt some wvery
valuable lessons. One lesson we have learnt is that by direct central control
and co-ordination we can benefit the agriculturist by keeping in reserve Ilarge
stocks which can be thrown into the market, and which by their purchase c¢an

“ensure a reasonable price to the agriculturist, and at the same time break the
hideous ring of dhe middleman who stands between the welfare of the agricul-
turist and' the benetit of the consumer. Now, if that can bLe done in war-iime

* ‘why eannot itr he done during peace-time. I myself have had experience in the
last two years of a form of co-operative marketing in connection with the coffee
industry. I have been completely convinced by my own experience in that
small industry of the enormous possibilities of widespread co-operative marketing,
under direction and control. What has that done in the case of coffee? Rather
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I would say what is it doing in the case of coffee? It is, first of all, ensurinyg
that the- producer, who must get rid of hig produce within a eamparabively ahort
time, is not forced_ to get rid of that produce ‘at a very small price. In other
words, instead of his being forced to sell to the middleman at & low price, while
rlllehmld_dleman can afford to hold for sume months and then seil later on at a
righ price, the co-operative marketing organization has now stepped in and is
purchasing coffee from the producer at a reasonable and remunerative rate.
Indeed it is borrowing, at reasonable rates, from the Central Bank ig order to
pay the producer who must have money in hand at the beginning of the season
in order to pay his agricultural expenses. Then, when the marketing organization
holds the crop and releases it to the market over the remaining months, it «an
at least ensure that the crop does not go uncontrolled into the hands of the
middleman, and the middleman is thus prevented from hoarding to ransom the
consumer. Now, Sir, it is that kind of action that, I believe, my Honoursble
friend, Mr. Lawson, had in mind when he spoke of the necessity of currying intc
peace some of the methods which the emergencies of war have shown to be
so feasible and so advantageous to the producer. That is one point.

Another point he made was that it was essentia] for the economy of this
country that the growing of money crops should be encouraged. Now, whuat is
my Honourable friend in charge of the Department doing to plan and encouraze
the growth of money crops?

The third point he made relates to, what I may call, the rationalization of
agriculture. 1 wag very interested to hear the Honourable the Finance Member
talk about the utilization of the sterling balances, and about certain proposals
which were in the air in regurd to a Reconstruction Fund which might be used
for the reconstruction of industry in this country. May I suggest to him that
one of the most valuable uses for some, at any rate, of those sterling balanoes
would be the reconstruction of agriculture? May I suggest that he listens occa-
sionally to the voice of the agrieulturist, which is not quite so vocal ag the voice
of the industrialist in that matter? I am told there are countries which rave
purchased on a large scale for agriculture within their territories, pumps for
pumping water, tractors, ploughs, threshing machines, and so on. What
remarkable thing it would be if some of this money, which belongs to India end
is paid by the agriculturist, what a remarkable thing it would be if some of that
money could come back to the agriculturist and could benefit him. After all,
the benefit of the agriculturist in the long run is the benefit of the industrialist
and indeed of the whole country.

Then, Sir, I would like to add to these three points which my lonourable
biend,'Mr. I;awson, made, and which I have endeavoured to repeat, one further
point which I regard as equally important, and thet is the provision of cheup

and effective transport for the agriculturist; for how can he market his gcods
unless he can bring his goods into the market plac}.e. If ’the transport facilities
are there and at reasonable cost, it will help the agriculturist to bring his pr_t:aduce
to the market-place, and that is what you want to encourage. 1 was going to
mention this matter on another occasion, but I might just us well mention it now,
because my Honourable friend, the War Transport Member, is Lere. L was,
T must say, rather disheartened the other day whgn I was t_.alkmg nbo:i:t re(; .
" construction after the war and the necessity of doing something for ro; &1
rail transport. 1 was rather discouraged by what I thought was a lu e;:nf -
and somewhat indeterminate reply. It seems o me that on this sﬁncu. urs
question the proper planning of transport facilities after the_*ar is 0 pnmndr;v
importance; and if the benefits which tl;le a%ﬁ;ulﬁzﬁltf l:;v: ﬁ:;:::;l”l:;l:;:i ::;I e
. . N . . s s o .
tions are to be 1_~etam'ed in his mlte‘;'est. t t.eonthis robglre; P the provisionof better
apply his great intelligence and in ustry 8 P " ter if bou like, for the
tacilities for transport both by road and by rail, and by “l': :f T st central
agriculturist. These four things, then: first of all, what m .
-

LY "y
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control and co-ordination is possible and feasible in order to preserve to the
agriculturist the benefits that the war has given him; secondly, what can be
done to,ensure for him, and, therefore, to give him {.onhdeuoe & minimum price
for his produce; thirdly, what is being done now to plan and encourage the leve-
lopment of money crops in this country; und fourthly, what is being done to
prepare for the future and to open up the country so that the agriculturist is not
hampered and hindered by expensive and difficult transport, so that he is free
to bring his products to tie market-place where they can be sold.digect to the
consumer. These are some of the greatest problems confronting Indin. These
are some of the problems which India must face after this war if she is to retain
any of the great advantages which the war has brought to her. May I express
the hope that the Government of India will, without delay, make up 1s 1mnd
to plan wisely in these directions.

The Honourabie Sir Jogendra Singh (Member for Education, Health and
Lands): B8ir, I have listened with interest to all that fell from the lips of Mr.
JT.aawson. I agree with him that the Government of India must remain for a
long time a vitalising centic and a co-ordinating centre. I am in agreement
with much of what he said as I will make it clear as I proceed with my speech.
He dwelt on the raising of money crops, such as Pyrethrum and Cinchona, and I
can tell him that we propose to place at least 5,000 acres under Pyrethrum this
season and we are making plans to plant more land under Cinchona.

Mr. Gray dwelt on the problem of agricultural debt and I hold that its
solution depends on cheap, short and long term credit. T am hoping to examine
the problem in all these aspects. I do not agree that co-operative banks have
nnt succeeded. If my memory serves me right, in the Punjab we have at least
fifty: thousand credit societies with a membership which runs into thousands,
and I know that Madras and Bombay have been equally successful.

Mr. Lalchand Navalrai: FEnquire about Sind, Sir.

The Honourable Sir Jogendra Singh: I did not mention Sind.

There are areas in the Punjab where the entire money for these co-operative
worganizations is provided by the members themselves.

The Honourable Mr. Abdul Ghani spoke on the need of consolidation of
holdings. Perhaps he is not aware that in the Punjab there is a law providing
Afor compulsory consolidation under certain circumstances and a large number
of cultivators are now subscribing money to secure the services of consolidat-
ing 1nspectors and a very large area has already been consolidated.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadsn Urban): That
is only in the Purjab. .

The Eonournblo 8ir Jogendra Singh: There is one point raised by Sir
Frederick James with which I eannot agree. As a farmer I have always found
that the middleman takes the risk and secures the best possible markets. I
unyself have sometimes tried to put my producc in the market directly and
never gained by the experiment.

Sir Henry llichardson, while dwelling on the dangers inherent in purchasing
power and advocating effective price control, was drawn—by & remark of the
Finange Member that an increase of price of agricultural produce meant a
reduction in the burden of agricultural debt—to ask what is being done to sow
the seed for permanent benefit of the producer.

— 1 am grateful to the Honourable friends of the European Group for giving
me an opportumtv, which this cut motion gives, to dweﬁ on the plight of the
primary producef and attempt in some measure to clear the soil of the weeds

«qf wrong ideas so as to pfepare the seedbed for the sowing of the seed of
‘prosperity.

May T begin by mentioning that even in normal years our production is not
sufficient to give all the people a_ bslanced diet, and the purchasing power,
which frigitens Sir Henry Richardson, does not even today permit a producer
of food * purcbase a new set of olothe_na‘ for himself and his family? The

2 B ¢ !
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«emphasis on dangers which lurk in an increased purchsasing power coming from
4 leader of the British mercantile community strikes a note which recalls to my
anind, the words of a Persian poet, who exclaimed :

““Chun Kufr az Kaaba barkhezad Kuja manad Musalmani.”

“When heresy springs from Kaba itself, were can faith abide?”

The limit of our purchasing power is clearly shown by the currency which
ranged round Rs. 5 per head of population before the war ss compared with
England and America where it stood ut £18 or Rs. 183 and $40 or Rs. 160.
‘Our reservoir of money which was drained when Kngland returned to gold
standard is now filling up and we have about Rs. 15 per head of population in
circulation. Sir John Maynard, who was the Finance Member in the Punjab,
in his new book on Russia has shown how disposable surplus in money has
helped in improving the economi¢ condition of Russia. We may also hope %he
volume of money in eirculation will stimulate economic progress in this land of
dow purchasing power. ' '

May I request the Honourable Member to reflect how *‘within the various
measures for the control, supply and distribution of foodstuffs’’ is it possible to
plant the seed of prosperity? I would beg him to consider the problem in its
Jproper- perspective. ‘

- When .we ask for control of prices and cheap food, do we not unconsciously
¢ py, Gemand that the humun labour of 89 per cent. of the population
*" . should remain permanently at a low level? ‘‘Price” is defined by
«economists as ‘‘the value of a commodity expressed in terms of money . Value
Aitself has two different aspects: usefulness and power to command other gooda
in exchange. If a maund of wheat could have the same value in exchange, to
purchase cloth or a ploughing bullock, as before the war, there would be little
justification for & rise in the price of wheat, but the exchange value of wheat
«or rice cannot be divorced from exchangeable value of other goods.

In the last analysis, we cannot escape the conclusion that it is not possible
to separate production from the main structure of rural economics; we calmpt
"increase production without guaranteeing an udequate return to the growers in
money value, nor should we fix a price without taking into account the cost of
production. The basic agricultural wage should cover normal needs of an
average worker regarded as a human being in & civilised state.

My point is that it is not ‘‘within the various measures .of control, supply
and distribution of food’’ that we can plant the seed for the permanent benefit
of the agriculturist, but by careful planning of production, creation of agricul-
tural credits, supported by a financisl policy which hus no other aim but to
make a better life for all the people of Indin. ) . -

I am sure Sir Henry Richardson will never be satisfied till we feed and
clothe our whole population and give them deqent dw'ellmg house.s to reside in,
and some share in the gifts which nature distributes in the nume’ of God.

As an essential basis for all future planning, we ulte‘ndy hnye u great corpux
.of knowledge and experience on the technical side readily available for applica-
tion once funds are provided and a policy Taid dqwm The report of the loyal
Commission on Agriculture still stunds as a guide for almost any aspect ’_of
Indian dgriculture. The labours of the Imperial Council of Agriculturul lie-

i i inati iod of years have made
search in fostering and co-ordinating researcl; over a period of 3 ve made
avai d suthoritative information on the technique of agriculturn
e et tor o by the provinces, on which rests, under the con-,e

improvement for application ! -
.stii?ution, the respgnsibilit.y for carrying through large-scale .s.chﬁmteg o‘fv a:gt:l
«cultural development. The technical lfnowlgdge is expanding: W Zf ;;1 ldg
48 a policy to inspire, and money to give l?xrt}'s to, ﬂ?e dry bones h'o]:' e hai .
and gesearch and ‘“make the dry bones live”. United Km:zidoem w :ﬁm Daa
less area under crops than some of our major provinces spen '“kmto iona {0
subsidies to agriculture and guarantees & minimum wage of ﬁd a8 'e'ots > °
labourtr. In short, increased production depends on increa capl' \:pendi
L J

Zure on land.
' . .
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LAt this stages Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair, ]

Under the stress of war, we ure at present concentrating on the incredsed.
production of food crops. In peuce conditions we should have to divide our
attention, and divide it in some scientific manner, between :food crops and.
cash crops. Production may be increased either by bringing new areas under
cultivation or by securing increased yields from existing cultivated areas. The

- possibilities of bringing new areas under cultivation are not great. The areas.
that have remained untilled lie mostly in zones of scanty rainfall: without
irrigation it is impossible to bring them under the plough. I am hoping, how-
ever, to start rapid soil-sampling and testing of sub-soil water-supply in these-
areas to find out whether it is possible to reclaim some culturable lands for the
production of crops and for afforestation. )

Mr, Lalchand Navalrai: Remember Sind in that scherne.

The Honourable 8ir Jogendra Singh: I will certainly do that. Increased:

* yields are largely a matter of improved seed-strains and of improved methods.
of cultivation, including especially the application of manures. Chemical ferti-
lizers are hardly within reach of the cultivator even in peace time. Oil-cake:
can' be used to some extent, but its use as manure ‘competes with its use as-
food for livestock. I have under examination the question whether leaf-mould
from our forests can be composted and its Nitrogen content improved. Another
question under our active consideration is how to make larger use of our town
refuse as munure, the feasibility of which has been demonstrated by the
experiments carried out at the Indian Institute of Science at Bangalore . . . .

Maulana Zafar Ali Khan: Why do you not include in this, fish manure and
mineral manure ? )

The Honourable 8ir Jogendra Singh: Everything is included. Lakhs of
tons of manure are available from this source. These measures, especially the
latter, will be of permanent benefit to India’s agriculture. There is also great
scope for the development of other sources of food, such as milk, fish and eggs.
England, with its rich and varied pesce-time diet, consumes 40-7 ounces of
milk per head, whereas in India the consumption of milk and milk products is
104 ounces only. I hope to do something permanent for animal husbandry also.
by spreading modern knowledge and methods of feeding and breeding.

In short, finance, water-supply and security are the primary factors of agri-
eultural advance and rural happiness,—just as low and widely fluctuating prices
are a factor detrimental to a sound agricultural economy. It must never be:
forgotten that agriculture is our major industry and an efficient agricultural
industry is essentinl to the well-being of our people, both rural and urban. If
agriculture can attain a satisfactorv economic level, leading to a reasonably
prosperous rural life, it will provide expanding markets for the development of
trade and industry of every kind. My own feeling is that agriculture will be
unable to rise above its present low level without an assurance of stable condi-
tions from now onwards, for at least five vears, so that producers-can be enabled
to ree sufficiently far ahead to plan on the basis of the continuity of a well-
defined agricultural policy. ’

Let ps take these three requirements in turn and see what the prospects are:
and whether they can be improved. TFirst, the agriculturist needs money for-

~_his agricultural operations, and particularly for the purchase of manure. There
is another—and an important—aspect on the financial side, namely, rural
indebtedness. Many, perhaps most, cultivators in India labour under a henvv

. load of debt. Almost evely province has legislated to provide for the scaling:
down of ngricultural debt but the volume of indebtedness shows no sign any
substantial decrease. The present rise in prices—which means (and this is
important) that the cultivator has to devote so much less of his produce to meet:
his rent 4r revenue liabilities which are fixed in terms of money, should give
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the cultivator for so long as it lasts, a golden opportunity to put himself finan-
cially on his feet—provided (and it is an important proviso) his expenses which
are not fixed in terms of money—his clothing, fuel, lighting, obiigatory sociul
and religious ceremonies—do not also cost him so much more as to put him.
relatively on a worse footing then beiforé prices began to rise. This involves
seeing that prices of food graihs are not forced down out of parity with the-
other elements that go to make up the cost of living. This is o big matter in
which 1 am keenly inverested but on which 1 am not in a position to' make any-
pronouncement as the fixing of prices is not primarily the concern of my
Department. '

Thp cultivator's second need is an assured water supply, if he is not to
continue to practise his calling as a kind of gamble on the rains. Under the-
head water-supply I would include not only.the provision of irrigation facilities.
through wells, tanks, canals, ete., but the preservation of water in fields by the
«construction -of embankments and bunds, and the prevention of flooding, water-
logging and erosion. Much has already been done in ‘the way of big scale irri-
gation projects in the Punjab, the U. P., Sind and Madras. Much can pra-
bably still be done even in war time on smaller projects. Mr. Lawson will be -
glad t» know that we have, within the last ten days, offered the provinces, at
the ¢xpense of the Central Government, the services of an expert in irrigation-
to help them to put into effect schemes of this kind which have hitherto been:
pigeon-holed for lack of funds. ) '

Sir Cowasjee Jehangir (Bombay City: Non-Muhammadan Urban): Who is
this expert? .

The Honourable Sir Jogendra Singh: Sir William Stamp. This offer, if
cecepted, should result in benefits which will long outlast the war.

Sir F. E. James: Please don’t pigeon-hole his report.

The Honourable 8ir Jogendra Bingh: So long™as I am here, i¢ will not be-
pigoon-holed.

Finally, the cultivator needs security. Security of tenure is reasonably well
assured by existing legislation. The principal security problem—and in many
ways it is the crux of the whole problem—is that of prices for agricultural pro-
duce,—to ensure for the cultivator some level (in relafion to the general cost of '
living) below which prices will not be allowed to fall in peace time—something "
perhaps on the lines of the ‘‘ever-normal granary’’ proposal which has received
50 much attention in the U. 8. A. and in England,  Under such u system, a
surplus over normal would be stored against the eventunlity of a lean year and
prices would thereby be maintained in a bumper year (by the taking of as much-
as was necessary off the market for stornge) and would be kept down in years:
of shortnge. My point is that it is little use giving the cultivator improved seed
chenp munure and plentiful water if, when u bumber crop matures, he has to-
sell his crop at a price which leaves himn with less margin to meet his own pur-
chasesthan he enjoyed before: )

Tt is plantiing ahead on lines like these that I think my friends of the European:
Group wish to see undertaken. While I agree with them as to the need, 1 hope-
they will not under-estimate the difficulties. Crop planning in the conditions-
obtaining at the moment is not very difficult as so many of the factors are known
or caleulable. TFor example, we know that we have te feed ourselves, with-
next to no help from outside, while, even if we have a surplus, we shall be
unnble to export very much of it for lack of shipping facilities. 'We know alsy=
that, merely to feed ourselves, we cun safely afford fo go *‘all opt’" for maximum
production of food crops to that end. Even so, thg matter is not entirely free:
from difficulty. In the kharif we succeeded in inereasing the ncreage under food™
crops by 8 million acres, largelv by replacing short-staple cotton by food crops.
We nre now faced with the problem how to retain this area upder food crops
without masking the producers feel that they have been losers by the d!mt-mon.I
A comparison of current prices of short-staple cotton and the alterrjve food
crops will eloquently explain my meaning. - ’ *

-
' ' Y
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Crop planning for the post-war period raises more difficult problems still.

MWhat world conditions are we planning to meet? What is to be our attitude us
regards Burma rice or Australian wheat? Can we say now—ought we to say
-now—ithat we wish to be self-sufficient and not to import these in future?

These are all large matters of policy on which the House will not expect e
“to Tnake any pronouncement. I can only suy that they are very prominent in
iy mind. - They are problems of what, after the last war, we used to call “‘Re-
construction’’. On this subject 1 can assure the House,—and this; 1 think, is
-what the House wishes to be assured of . . . -

Mr. President (The Honourable Sir Abdur Rahim). The Honourable Mem-
ber's time is up. .

The Honourable Sir Jogendra Singh: Just two minutes, Sir. What the
House wishes to be assured of is that recamstruction problems are ulready much.,
ito‘the fore. Government have no intention of waiting till the war is over to
mature their reconstruction plans. To do so would be to risk ‘‘wihning the war
-but losing the peace’’. On some subjects progress has already been made.
The setting up of a reconstruction committee dealing specifically with agriculture
and sgricultural policy cannot but be among the steps to be taken. The debate
has afforded an opportunity for the expression of views and suggestions to which
due regard will be puid. Personally, I welcome this debate on a subject which
is very near my heart. The European Group have done a great service in bring-
#mg the matter prominently before the House. The subject matter of the
debate vitally affects more than four-fifths of our population which is directly
dependent on agriculture for a living. This alone is a measure of the importance
of the subject. Government ure in full sympathy with the object of the motion
aunid 1 cun assure the House that the suggestions made today will receive my,
zlosest attention. 1 am confident that in the ecircumstances the mover will
_agree thav his object has been served and that he will withdraw the motion.

_ Maulvi Muhammad Abdul Ghani: May I ask the Honourable Member if he
will usk the Bibar Government to adopt the same legislation regarding consoli-
dntion of holdings as is prevalent in his own province of Punjab?

The Honourable Sir Jogendra Bingh: I can draw their attention, .
~ Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muhammadan
Rural): Bir, 1 have listened with great attention' to what the Government have
said in reply and the speeches that have been made on the floor of the House
today, especially from the Kuropean Group. This is the first time in the life of
this_; Assembly that the European Group has taken such keen interest in the
{Lgrmulturist of Inrdin. Having travelled long and wide distances in this country
i _cmmecti(m with the Committee on Co-operation, I know very well the con-
di!:mns prevailing all over Indin. My Honourable friend, Mr. Lalchand Naval-
rai, \v‘lwn he was spenking, showed that he knew something about co-operative
vocietirs, He said that a zamindar, if he wants money, simply drags his poor
tenants and brings them to the Central Bank or co-operative society and there
he forms a scciety hut when the time comes for the repayment of loans, he
runs away. My friend has shown colossal ignorance of the working of the co-
, operative bavks. T have experience of the whole of India, including Burma.
The position is that if a zamindar wants money he will very seldom join with
.]#i’s tepants and borrow money from the co-operative bank, inasmuch as under
the co-operative society’s rules and regulations, the first condition is one of
joint responsibilit. When it is a case of joint responsibility, how ean my
.!figimd say that a zamindar'would absolve himself of all responsibilities and
«duties.
Mr. Lalchand Navalral: Ts it joint evervwhere? It ia not so.
* + Mr, Muhamthad Ashar Ali: Rend the Act. You have not read the Act.
The ourable 8ir Jogendra Bingh: It is joint responsibility. '
Mr. t')umuzh Navalrai: In practice it is not so.

¢ e
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Mr. HMM Azhar Ali: If you enter as a member of & co-operative
bank, you cannot break the rules and regulations. So, thxs proposition of my
friend that a zamindar leaves his tenants when he joins thé co-operative bank
and that the tenants suffer is not correct. The case is quite otherwise. If i
zamindar joins a co-operative society, the Central Bank generally saddles the
zamindar with all the debts and the zamindar has to pay and liquidate all the
debts of his tenants.

Mr. Lalchand Navalrai: Come one day to Sind and see for yourself.

Mr. Muhammad Azhar Ali: In Burma, the co-operative societies flourished
to an extent that we did not dream of in India and the reason was that the
Europeans living in Burma and even people in England came to the help of
the eo-operative banks in Burma, ]ust as.in the Punjab, co- operatlon has sue-
ceeded because our banker friends in the Punjab have done a lot for the co-
operative working in the Pynjab and, therefore, today we find that the co-opera-
tive banks in the Punjab are in a ﬂo’urishing condition. 1 do not allege that.
.in all the provinces co-operative banks are in & flourishing condition. Some
of them are in a moribund condition and some are decaying. The reason is
that the Local Governments have not been able to imstitute Provinecial Banks
to help the cultivators of their own provinces. If the Government or the
LEuropean Group want to improve the condition of the cultivators they ought to
come forward to provide money lavishly for the benefit of the cultivator. My
friends of the liuropean Group have suggested that the profits of the sterling
loan should be divided between the industrialists and the cultivators. I wel-
come that suggestion. The Government may give money as a sort of subsidy,
as my friend, Mr. Abdul Ghani, has said but what you give with your right hand
vou take away with your left hand. What do we find in every province today ?
The cultivator is taxed for war subscriptions. If you ask your poor naked
tenants. for subscriptions to your sircraft, your war loans, your parachutes and
other war arrangements, how you can expect the cultivator to flourish. I want
to say to the Government plainly that this collection of subscriptions for war
are harassing the tenants everywhere, in every tahsil and every sub-division.
These cultivators for whom you profess such lip sgmpathy will never flourish,
unless and until, you see the conditions for yourself in' the villages. You must
see how they live, in what way they cultivate. The suggestion has been made
that one method of improving his condition is to provide him with water for
irrigation. We have got canals in the U. P. We have got canals in the
Punjab but the taxes you levy are simply crushing the cultivators and killing
them. Canal dues are prohibitive and badly realized. The only way to help
the cultivators is for the Government and the European Group to find the money
to help them. You should not take away with the left hand what you give with the
right hand.

The cut motion is to the effect that we should discuss the means for the im-
provement of the condition of the cultivator. How can you do it? I would refer
to the sad spectacle that you see in every Province today. If you go to the
law courts, you will see the condition of the cultivator. Every law court,
every small cause court, is full of cases between the baniya and the cultivator.
The baniya forges pro-notes and advances money to the cultivator. He goes
to the fields and gives the cultivator 20 or 80 rupees and jots it down in " his
note book that he gave the money on such and such date and at such and
such rate. This pamphlet is the only evidence sometimes in the courts against
the cultivators and decrees are passed on the strength of this evidence. Th~
cultivator hag no means of disputing this evidence. The decree is passed and
what happens? The next day, the haniya takes the ‘decree in his hand and goes
to the cultivator’s village with two chaprasis of tlie tahsil and robs the culti-
vator of his whole assets. FEven the standing crop i taken away. Thus
villages and villages are looted.

Sir, these are the facts which we have to look into. It is nét enough to sat
what we should do and what we should not do. You should look int \..t‘he facts:
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like » sympathetic man and then you will realise how the cultivator is suffer-
ing in India. Yod say you must provide him with good seed. But does the
_cultivator get good seed? No, he does not. He has to approuch the Agricul-
ture Department and my Indian friends can very well realise what process a
mean has to adopt when he approsches Government Departments. He knows
_how to get muoney; he knows how to get seed; he knows how to-get help from
ar.ybody and everybody, but to repay them is his difficulty.  Then other difhi-
.culties are.in the way of ghe cultivator. It is not an easy job that we can here
today say that if we do this or that for the cultivator, he will -have money.
You may have schemes but those schemes should be practicul and vught to be
considered in the light of the true perspective and not in the light that the
industrialist should get so much money and so much money should be'given to
the cultivator. 1 am sure Government will not agree to this proposal of the
-European Group. Therefore, 1 know that the cultivator will get nothing. 1t
is only lip sympathy that has been shown to him. Still, because the European
Group has tauken up this subject, I am glad that the Government has promised
.to do something for the poor cultivator and I shall wait to see, if I live, what
the Government does for the poor cultivator of India.
‘Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadas
Rural): 8ir, the cut motion beses & very ambitious programme on a somewhat
.elusive prosperity of the cuftivator. My Honourable friends of the European
Group want the permanent rehabilitation of agriculture on a partial and some-
what elusive prosperity of the wur period. I, therefore, very respectiully ask them
to be careful that they do not ride for a fall. The assumption that today the
.agriculturist is prosperous iy somewhat an exaggerated one. Perhaps my Hon-
.ourable European friends do not know that nearly 540 lakhs of tillers of the land
.are landless labourers. Therefore, there can obviously be no agricultural pros-
perity for them except such wages as they get which often do not exceed two
annas a day or even less or food, clothing and shelter given by the peasant
_proprietor who employs them. These people have got no prospects of a prosperity
&and unless this large section is absorbed in some kind of rapid industrialisation,
the. rehabilitation of agriculture will remain a dreum. The fact that 80 per cent.
.of the population of thig country depend for their living on agriculture is not a
.matter on which we have to congratulate ourselves but it is a matter on which
we have to condole with ourselves that this large percentage still continues fo be
a pressure on land as they have done for so many years. Next to that is the
very large fragmentation of holdings which makes the lot of peasant proprietors
no better than that of landless labourers. I do not know what the condition
‘in al} parts of. India is but I can confidently suy about my province of Bombay
‘that the fragmentation has reached the limit bevond which it cannot possibly
go and even today it has reached the disastrous limit. Our Government have
tried to remedy this situntion and they have met with little success. There-
fore, after you have eliminated the landless labourer who remains to be provided
“for in the scheme of my European friends, they are next to meet this unheard
of sub-fragmentation which practicallyv makes the holding uneconomic. What
the three lakhs of the mill hands and other workers in Bombay carn in mills
. they pay by way of land revenue for their fragmented holdings. Even today
‘it is a wrong assumption to say that they are prosperous because as against
, wguich hizher vrice that they. may be getting the market rate is not what thev
et. 'The Ralli Brothers, the Volkart Brothers, Sasoon and Company and all
the fraternitv of’the whalesale purchasers are in the field long before the man
«g¥en knows that the market has risen. And thev buv him out. His needs are
co great that he agrees to be hought out. He has to pay for the house: he
hag to nav even to the co-onerative societies:; he has to nav to the Government :
he hag to pav for his salt, for his kerosene oil, for the little rags that he gives
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. his children andl for an occasional wedding or funeral among his family mem-
bers. Besides, the prices of these articles have risen much more than the prices
of agricultural commodities. Therefore, let there be no deluslop that amongst
the large class of agriculturists this war time prosperity even exists. The pros-
perity, where it may exist, can reasonably be suppqsed to rest aqaqngst.large
landed proprietors who are not addicted to modern vices but who live their old
time methods of conventional existence. These people have got some money.
But the landlords who come to Calcutta must be ruined men and in my pro-
vince, at any rate, there are not many large land-holders. Amongst the 'Smdhn
landlords, all that I heard from late Mr. Bhurgari, who was a landlord himself,
was that their lot was not over-happy; that they were sufficiently oppressive on
‘the tenant and they were sufficiently under the thumb of the money-lender.
That was hig version some years ago; 1 do not know if they ure better off now.
Therefore, this idea that any substantial section of the agriculturist community
today is prosperous is wrong. Even if it is partially true, then this prosperity
is for a year or two. On that, if you want to build any large scheme of
rehabilitation, you are likely to be disappointed. Then I heard of agriculturist
being weaned from some supposed traditional vices or evil habits which have
‘become the stock-in-trade of the most ignorant people. What ig it that the
agriculturist wastes his money on? There are people who talk of the extra-
vagance of the agriculturist, of his supposed idleness for four months or six
‘months in the year. Do they know whether that is a fact? There is a proverb
in-the vernacular that the peasant is never unemployed. In the busy season
‘he is either sowing or reaping or weeding or harvesting and then marketing.
‘When that season is over. he has to prepare for the next season. In between
he has to arrange for his bullocks and other implements of agriculture. 8o,
there is no time in the year when the agriculturist is lazy. This superstition of
the agticulturist being idls for six menths is a caleculated propaganda and has
no foundation in fact. ° )

Mr. 0. P. Lawson: Who said all this?
Mr. Jamnadas M. Mehta: You said that the cultivator was wasteful.

Mr. 0. P. Lawson: I am sorry to interrupt the Honourable Member, but I
mever said that he was wasteful. 'What my Honourable friend, Mr. Gray, said,
was that on deaths and marriages he incurs very heavy expenditure. im cere-
menial ; expenditure more heavy than he should be called upon to bear.

Mr. Jamnadas M. Mehta: I am going to say that is a superstition and it
is a belief calculated to mislead people. What is an agricultutist? 1s he
4 humén being or not? Has he any human rights or not? If a child is born,
can he eat some sweets or not? What is intended by that which you call
extrnvagance? What has he to do when a marriage takes place? What was
described by Sir Pheroz Shah Mehta in 1904, is as true today, as it was then.
“The so-cdlled extravagance of weddings consists of rice and little gur and some
ghee, if there iz any—an infinitesimal amount. That is all about extravagance.
At the time of marriage or wedding has he no right to offer some sweets to
‘his guests. You have a right to attend races all the vear round, and this poor
man, if he has got some little family ceremony, you envy him and you czll
him extravagant. After all he does nothing, he is the most simple man with
simple mode of living that we find in India. The remedy is not to blame him
or deny him a little simple enjovment and call him extravagant. You will not
be able to improve the conditions of aericulturist unless vou first of all divest
vourself of the superstition under which vou are labouring abgut the agricul-
turists. They are the most hardworked lot. Thev rarelv cet anv jov out of
life. Thank God. thev are very religious. They reconcile themgelves to anv.
condition. Thev do not blame vou. You micht know of their fate if vou
examine the land revenue «istem of the Government. This has heen Adeseribed
-as the highest hurden on the agriculturists. I do not find that the Honourable

|
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) LMy, Jamnudus M. Mehta. | . ( N
the Mover of this cut motion nas given any suggestions that the lund revenue
burden should berreduced. ln a way 1 the ‘Laxation knquiry Cownunties this.
question was particularly excluded irom the purview of that Gowmmitiee. Gov-
ernment are so cohscious of the skeleton in the cupboard thut they have never
charged uny Comimittee with the question of examining the land revenue system.
Therefore, I wish to say to him, first you know the problemn. And that problem
is even today in the war time when prosperity has come to some extent, no
doubt, to.a certain section of the community, but undoubtedly a large bulk of
the sgriculturists are still dwelling in poverty and destitution. .

I agree with your electricity scheme. I agree with my Honourable friend,.
Sir Frederick James, that many Provincial Governments have got irrigation
schemes which have been shelved for want of money for u number of years, and
that they should be put into effect. To that extent I am absolutely whole-
heartedly at one with that suggestion. In my own Province, for a short time it
was my privilege to be Revenue Minister, and during that period I got out all
those shelved documents to which my Honourable friend referred. 1 did my
little bit in that respect. Sir, I agree 100 per cent. with my friends of the
European Group, but they must also realise the sad plight of the poor agricul-
turist. ‘I might tell them that rapid industrialisation of the country is one of
the first essentials for improving the conditions of a large section of the com-
munity which today is very hard pressed. They must realise that for rehabilita-
tion of agriculture in India rapid industrialiation is absolutely necessary. S8ir;
I think, if you really want to rehabilitate agriculture in this country, the first
and foremost thing for you is to assure that in,normal peace time the agricul-
turist gets the wages of his labour. What are wages for the industrial worker
are prices to the agriculturiet. But they know verv well that wages of am
agriculturist are even one anna or two annas as against six or seven annas or
more of the Jowest paid industrial worker. I say the problem is primarily the
removal of indebtedness in everv province. That indebtedness is verv ereat.
The Honourable the Mover of this motion read out a quotation from the Renort
of the Agricultural Commission which is still true todav as it was in 1927 when
the Agrienltural Commission sat.

Mr. President (The Honourable Sir Abdur Rahim) The Honourable Mem-
ber’s time is up. '

Mr. Jamnadas M. Mehta: Therefore, I say, remove first of all this indebted- .
ness. 1t will pay the Government and it will pay the country, if it is taken
over by the State, und debentures are issued to the creditors at four per cent.
or three per cent. bond for the proved and adjusted amount. What amount of
saving in interest it will mean can bhe counted by crores.

Now, Sir, I cannot agree with the Honourable Member in charge of the
Department that the co-operative movement has been a success in my province.
There the peesant is unable to pay even the interest on his loans. Interest is
In arrears and repayment of loans is also very much in arrears. Co-operative
societies are very often considered worse than sahukars. Therefore, Sir, as I
und.erstun'd ﬂ'le problem, rémove indebtednesg and rent, tax burden, give the
agriculturist in peace tims normal prices for his produce, then we can safely

}I)agg on to the method of industrialisation and rehabilitation of agriculture in
ndia.

Mr. Ananga Mohan Dam (Surma Valley cum Shillong : Non-Muhammadan):
Mr. President, g1y Honourable friend. Mr. Lawson, has brought bhefore this House
a very good suggestion for the improvement of agriculture. The duestion has
* +been discussad threadbare in this House. All those problems and implications

which were considered by the Royal Commission on Agricultufe have been

. considered bvethis House. The Honourable Member in charge in giving a reply
showed Jhid sympathy towsrds the objects of this motion. Sir, T want to pdixfﬁ

~
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out that the financial problem is the most acute problem with regard to agri-
culture. ‘Lhe cultivator in India s willng to take advanfage ot the oppor-
tunities presented to him, by science, wise laws and good administration. But
he is economically unfit to take udvantage of these. Viewed from th.s angle of
vision, poverty is the only political problem of lndia. _ Bir, these peoplg“capnot :
buy thewr plough cattle. ‘Lhere are muny agriculturists who are sitting idle,
because it is not possible for them to buy one ordinary pullock which cost Rs. 40
or Rs. 50 not to speak of better breeds. _ .

I wholeheartedly support the suggestion of my friend, Mr, Mehta, that rapid
industriahsation of the country should be seriously considered because that step
will reduce the pressure on lunds and the poverty problemi of the rural people
will be solved to a large extent by this method. But still there are
those who will be left to agriculture and their financial problem
ought to be solved by the Government. The thing is that these poor
people cannot improve their own lot, they cannot improve their condi-
tions. Every condition favourable for their improvement should be created by
the Government themselves. All the resources of the State should be brought
to bear on the problem of rural uplift. 1t must be said to the discredit of the
Central and the Provincial Governments that the conclusions reached by the
Royal Commission on Agriculture and their recommendations were not given
effect to by any of the Governments, Central or Provincial. It was in 1928
that the Royal Commission worked, and now we are in 1943, stil] the results
of the Commission have not reached the poor cultivators and poor villagers.
The duty of the Government is to make the results of its labours available to
the villagers.. The expert conclusions reached by the Commission should be
brought to the door of the cultivators, so that agriculture might improve.

I shall not take up much of the time of the House in dilating on this subject
and on the different processcs. 1 shall refer to one point which has not been
touched upon by any of the Honourable Members or the Honourable Member
in charge of Education, Health and Lands. Agricultural banks should be
established throughout the country. The Reserve Bank has not been able so.
far to help the formation or promotion of these Bauks. The Reserve Bank must
now be able to help the establishment of these Banks with the help of the
accumulated sterling surplus lying idle in England. My Honourable friend, Sir
T. E. James, suggested the utilisation of sterling halances for the ‘improvement
of agriculture and I wholcheartedly approve that suggestion. This is the only
way in which agricultural benks could be established with Government help
throughout India, in every Province in every district and in every sub-division
and in every village.. If we can utilise the sterling reserves lying idle in England
for the establishment of agricultusal banks throughout the country, it will
be & noble thing done for the good of our people. With these words, T support
the motion of my Honourable friend, Mr. Lawson, '

Dr. Sir Zia Uddin Ahmad: Sir, I should like to ask the Honourable Member
in charge, if he is in a position to do so, to answer one or two questions which
I will put to him. Has he esamined the possibility of importing Australian
wheat in 1948-44 and if so. what quantity and at what price? If it is possible
to answer, he may do so now, or he may answer later on. About the import
of rice from Burma, I shall not touch upon that. because it is a problematical
proposition and India is not in a position to say anything about it. But as
regards import of wheat fiom Australia, that is an important question. If we ,~~
make our allotment for 1948-44, then this fact will have to» be taken into
consideration. "

The next point to which T should like to draw attention is that while the-
Proymclal Governments have legislated to eafeguard the interests of the tenants
against landlords, they have taken no action whatsoever, so far as I am aware, ,

to safeguard the interests of the village tenants against sahukars and baniyas.
4 D
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{Dr. 8Sir Zis Yddin Ahmad.] o . .
When 1 put & qpesuon on wus, L was told that this practice of money lending
hiss been going on rom tume lmmemorial ang, tuereiore, there was LO reasou.
wny' tue Luverulleny suould 1ntervele NUW. An th.s argumens, the Uoverume}lt
forget sone tacior, waicn 1s 1uporiant, that irom  uie immemorial, ouce in
every fitty years, there used 10 occur revoiutions when the books of the buniyas
were desuroyed. ‘Lhey gll started on & ciean slute. We have no such possiowity
now in this country. We Lave been hving for a long time past in peace and
no factor has arisen to disturb-the peace and bring about .tue destruction of the
baniya’s account books. Scme method ought to be devised to protect these
villagers against the ravages of the baniyas, against the moneylending class.
This is really the greatest problem and so fur no province has taken any act.on
in thig direction. They did not dare to take any action. Some.persons were
-thinking on these lines, but they could not secure proper votes for legislating
on this point. The Provincial Governments have always been weak and no
action was taken by them. If the Central Government is bold enough to take
some action on these lines and safeguard the interest of these tenants against
the moneylending class, then and then alone there is some’ possibility of having
some little comfort in the family of thc poor tenant. These are some of the
points to which I want to draw the attention of the Honourable Member in

. Charge of the Department and 1 want him to consider these points.

Mr. O. P. Lawson: Sir, I beg leave to withdraw my motion.

¥he motion was, by leave of the Assembly, withdrawn

Mr. Pregident (The Honourable Sir Abdur Rahim): There are only five
minutes left and no further cut motions can be taken up now. _

In putting the regnaining Demands to the vote of the House, I propose not
"to repeat the words’ ‘‘to Qefray the charges which will come in course of pay-
ment durning the year ending the 8lst day of March, 1944, which occur in
each of the 82 Demands. In this.way unnecessary repetition will be avoided
and much time will be saved. Honourable Members know quite well that the
votes on these Demands are required for the financial yedr ending on the 31st
March, 1944. In the proceedings, however, each question put by me will be
recorded in its present form, that is, including the words which I have considered
unnecessary to read out each time. '

Demanp No. 1—CusToms.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 79,39.000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1044, in respect of ‘Customs’.’”” . ‘

The motion was adopted.

.DeEnaND No. 2—CeNTRAL Excise DuTiES.

Mr. President (The Honourable Sir Abdur. Rahim): The question is:

“That a sum not exceeding Rs. 11,50,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during ths year
ending the 31st day of March, 1844, in respect of ‘Central Excise Duties’.”

The motion was adapted.

Demanp No. 8—TaxEs oN INcoME INCLUDING CORPORATION TAX.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 01.46,000, be granted to the Governor Genmeral in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1844, in respect of ‘Taxes on Income including Carparation ,

-\ Tax’." .
The motion was adopted.

DeEManp No. 4—SarT.
. Mr. President (The Honoursble Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 79.39,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during' the year
s endino the 31sf day of March, 1944, in respect of ‘Salt’."”

The motion was adopted.

g .

.
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- Demanp No. 5—OpruM.

Mr. President (The Honourable Sir Abdur Rahim): The Question is:

“That a sum not exceeding Rs. 99,70,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1844, in respect of ‘Opium’.” . .

‘The motion was adopted.

1
Demanp No. 6—PROVINCIAL Excisg.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 2,84,000, be granted to the Governor General in
Council to defray the cbarges which will come in conrse of pa)::x'l.ont during the year

ending the 31st day of March, 1944, in respect of ‘Provincial Excise’.
’Iﬁle motion was adopted.

Demanp No. T7—Srames.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
““That a sum not exceeding Rs. 28,53,000, be granted to the Governor General in
Gouncil to defray the charges which will come in course of payment during the year
emli% the 31st day of March, 1944, in respect of ‘Stamps’.”
e’ motion was adopted. °

DeEmManD No. 8—FOREST.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceceding Rs. 9,09.000, be granted to the Governor General in
Council to defray the charges which. will come in course of payment during tha year
ending the 3lst day of March, 1944, in respect of ‘Forest’.

The motion was adopted.

DEMaND No. O-—IRRIGATION (INCLUDING WORKING EXPENSES), NAVIGATION,
EMBANKMENT AND DRAINAGE WORKS.

M. President (The Honourable Sir Abdur Rahim): The question is:
+  “That a sum not exceeding Rs. 1,89,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during ths year
ending the 31st day of March, 1944, in respect of ‘Irrigation (including, Worling
Expenses), Navigation, Embankment and Drainage Works'.” :

The motion was adopted. ‘

DemManp No. 10—InpiaN PosTs AND TELEGRAPHS DEPARTMENT (INCLUDING
WorkiNg EXPENSES).
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That 8 sum not exceeding Rs. 12,55,33,000, be granted to the Governor Genmeral in
Council to defray the charges which will come in course of payment durin,
ending the 3lst day of March, 1844, in respect of ‘Indian Posts and Telegraphs B
(including Working Expenses)'.’’
* The motion was adopted.

DEeMAND No. 11—INTEREST oN DEBT AND OTHER OBLIGAT:ONS AND REDUCTION OR
AvVOIDANCE oF DEBT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 71,99.000. be gramted to the Governor General in
Council to defray the charges which will come in course of payment during the year
euding the 3lst day of March, 1844, in respect of ‘Interest on Debt and Other Obligations
and Reduction or Avoidance of Debt’."” :

The motion was adopted.

Demanp No. 12—Execurive CouNciL.

Mr. President (The Honourable 8ir Abdur Rahim): The question is: .
“That a sum not exceeding Rs. 2,36.000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year

ending the 3lst day of March, 1944, in respect of ‘Executive Councﬁ'." }

The motion was adopted. -

DemaNDd No. 13—CouNciL oF S3ATE. \
Mr. President (The Honourable Sir Abdur Rahim): The question is: '
“That a sum not exceeding Re. 1,15,000. be granted to the Govermor General i

Counncil to defray the charges which will come in course of i
ending the 3lst dyay of Marci, 1844, in respect of ‘Council o!OSts:oy'?‘nbgqm‘ the yuaro
' 93

the year
epartment

L]

The motion was adopted.
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DeEMAND No, 14—LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY
‘ DEPARTMENT. °

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“Thut, a sum not -exceeding Rs. 6,47,000, be granted to the Governor General in
Council * to defray the charges which will come in course of payment durifig the year
ending the 31st day of March, 1044, in vespect of ‘Legislative Assembly and Legislative
Asgsembly Department’.”

The motion was adopted.

A DEMAND No. 16—C1vil, DEFENCE DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The gquestion is:
-“That & sum not exceeding Ra. 4,35,000, be granted to the Governor General in
5pM Council to defray the churgos which will come in course of p.gn,m during

S the year ending the 3lst day of March, 1044, in respect of ‘Civil Defence
Department’.”

The motion was adopted. .

. DEMaxDp No. 17—DEPARTMENT OF INFORMATION AND BROADCASTING.

Mr. President (The Honourable Sir Abdur Rahim): The question is: .

“That a sum not exceeding Rs. 14,309,000, be granted -to the Governer General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1944, in respect of ‘Department of Information and Broad-
easting’.” : '

The motion was adopted.

DemaND No. 18—LEGISLATIVE DEPARTMENT. .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘““That a sum not exceeding Rs. 4,78,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1944, in respect of ‘Legislative Department’.”

The motion was adopted.

DeMAND No. 19—DEPARTMENT oF EDUCATION, HEALTH AND LANDS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

. “That a sum not exceeding Rs. 6,28,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment durmp the year

;:‘n.di';\r.: f:he 31st day of March, 1944, in respect of ‘Department of Education, Health and
n . .l -

The motion was adopted.
DEmaND No. 20—DEPARTMENT OF INDIANS OVERSEAS.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
*“That a sum not exceeding Rs. 1,84,000, be granted to the Governor General in
Jouncil to defray the charges which will come in course’ of g)avment during the year
endine the 31at day of March, 1844, in respect of ‘Department of Indians Overseas’.”
The motion was adopted.
DEMAND No. 21—FINANCE DEPARTMENT. .
Mr. President (The Honourable Sir Abdur Rahim): The question -is:
““That a sum not exceeding Rs. 5.46,000, he granted to. the Governor General in
Covneil to defray the charges which will come in course of payment during the year
endino the 3lat day of March. 1944, in respect of ‘Finance Department'.”
The motion was adopted.
" Demanp No, 22—CommERCE TEPARTMENT.
....Mr., Pregident (The Honourable Sir Abdur Rahim): The question is:

- “That a sum not exceeding Rs. 12,16,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1944, in respect of ‘Commerce Department’."

The motion was adopted.

DEMAND No. 23—DEPARTMENT OF LABOUR,
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 11,84.000, be granted to the QGovernor General in

0ﬁCouncil to_defray the charges which will come in course. of payment during the year

endinu the 31st day of .March, 1944, in respect of ‘Department of Labour’.”
The motion*was adopted.
. DEMAND N¢*. 24—DEPARTMENT OF PoSTS AND AIR.
Mr, President (The Honourable 8ir Abdur Rahim): The question is:
*“That a sum not exceeding Rs 1.13.000, be granted to the Governor General in
o Council to defmay the charges w}nc!r will com® <in course  of pavment during the year
ending the 31st day of March, 1844, in respect of ‘Department of Posts and Air'."
Thenotion was adopted. )

.
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DeMAND No. 25—WAR TRANSPORT DEPARTMENT.

. Mr, President (The Honourable Sir Abdur Rahim): The Yuestion is:

“That & sum not exceeding Rs. 3,54,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending thc 3lst day of March, 1944, in respect of ‘War Transport Department’:'’

The motion  was adopted.

DeEmManDd No. 26—Foop DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question.is:

“That a sum not exceeding Rs. 20,81,000, be granted to the Governor General in
Council to defray the charges which will come In course of payment during the year
ending the 31st day of March, 1944, in respect of ‘Food Department’.’’

The motion was adopted.

DEMaND No. 27—CENTRAL BOARD OoF REVENUE.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Ra. 7,23,000, be granted to the Governor General in
Council -to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1844, in respect of ‘Central Board of Revenue’.”

’rﬁle motion was adopted.

Drmanp No. 28—INpia OFFICE AND HigH COMMISSIONER'S ESTABLISHMENT
: - . CHaRGEs.
Mr. President (The Honourable 8ir' Abdur Rahim): The question is:
“That & sum not exceeding Re. 18,95,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
»nding the 3lst day of March, 1944, in respect of ‘India Office and High Commissioner’s
Kstablishment Charges’."

The motion was adopted.
DemManp No. 29—PAYMENTS TO OTHER (GOVERNMENTS, IJEPARTMENTS, ETC., ON

ACCOUNT OF THE ADMINISTRATION OF AGENCY SUBJECTS AND MANAGEMENT OF °

TREASURIES.

Mr. President (The Honourable Sir Abdur Rahim): The question is: -
“That a sum not exceeding Rs. 1,06,000, he granted to the Governor Ceneral in
Council to_defray the charges which will come in course of payment during the year
ending the 31st day of March, .1944, in respect of ‘Payments to other Governments, Depart-
ments, etc.. on account of the.Administration of Agency Spbjects and Management of

‘I'reasuries’.
The motion was adopted.

Demanp No. 80—Aubir.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Ks. 80,81,000, be granted to the Governor General in
Council to defray the char which  will come in course of payment during the year
ending the 3lst day of ‘Mamg,u 1044, in respect of ‘Audit’.’

The motion was adopted.

DemaND. No. 31—ADMINISTRATION OF JUSTICE.
Mr. President (The Honourable 8ir Abdur Rahim): The question is:
“Fhat a sum not exceeding Rs. 57,000, be granted to th§ Governor General in
Council to defray the charges which will come in course of pa; ent'z'i’uring the year

ending the 31st day of March, 1944, in respect of ‘Administration of Justice’.
The motion was adopted.

DEmAND No. 32—JaI1Ls AND CONVICT SETTLEMENTS.

Mr. President (The Honourable Sir Abdur Rahim): .The question is:

“That a sum not exceeding Rs. 206,000, he granted to the Governor General in
Council to defray the c‘nu‘ﬁl which  will come in"course of payment during the year
ending the 31st day of March, 1944, in respect of ‘Jails and Convict Settlements’.” ,0

The motion was adopted.

Demaxp No. 88—PoLICE,

Mr. President (The Honourable Sir Abdur Rahim): The question is: '

‘“That a saum not exceeding Rs. 1.63.10.000, be granted to the Governor Genecral in
souncil to defrey the charges which will come in course of paymen§ during the year
endinz the 31st day of March,. 1944, in respect of ‘Police’."’ ]

The motion was adopted. ) CN

4



- ¢
084 - LEGISLATIVE ASSEMBLY [10TE MArcH, 1048

Demanp No. 84—PoRrTs AND PILOTAGE. o
Mr. Presidenty (The Honourable Sir Abdur Rahim): The question is: _
“That s sum not exceeding Rs. 18,25,000, be granted to the Governor .Genen!' in
Council to defray the charges which will come in course of psy.ment, during the year
euding the 31st day of March, 1944, in respect of ‘Ports and Pilotage’.”
The motion was adopted.

DEMaND No. 85—LIGHTHOUSES AND LIGHTSHIPS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 8,24,000, be granted to the Governor General  in
Council to defray the char%‘u which will come in course of pugme'ﬂt duging the year
onding tho 3lat day of March, 1944, in respect of ‘Lighthouses and Lightships’.”

The motion was adopted. o

DemaND No. 36—8urvey or INDIA.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 16,55,000, be granted to the Governor General in
Council to defray the charges - which will come in course of payment during the yeax
ending the 31st day of Marci, 1844, in respect of ‘Survey of Ingia’."

The motion was adopted.

DEMAND No. 87—BOTANICAL SURVEY.
Mr. President (The Honourable Sir-Abdur Rahim): The question is:

“That a sum not exceeding Rs. 74,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1844, in respect of ‘Botanical Survey’.”

The motion was adopted.

DeMAND No. 38—Z00LOGICAL SURVEY.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
. “Thai a sum not exceeding Re. 1,16,000, be grafited to the Governor General in
‘ouncil to_defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1044, in respect of ‘Zoological Survey'.”
The motion was adopted.

DEMAND No. 39—GEOLOGIGAL SURVEY.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

, "“That a sum not exceeding Ra: 41,11,000, be granted to the Glovarnor General in
Council to defray

I the charges which will come in course of payment during the
ending the 3lst day of March, 1044, in respect of ‘Geological Sun?eyxl.'}’ g your
The motion was adopted

Demanp No. 40—MINEs.

Mr, President (The Honourable 8ir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,71,000, be granted to the Governor General in
Couicil to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1844, in respect of ‘Mines'."”

The motion was adopted. ‘

DeMAND No. 41—ARCHAEOLOGY.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That a sum not exceeding Rs. 11,00,000, be granted to the Governor Geners} in
Council to defray the charges which will come in course of payment during the year
endine the 3lst day of March, 1944, in respect of ‘Archeology’.”

The motion was adopted.

r

DeMAND No. 42—METEOROLOGY.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 26,24,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ma t0ding the 31st day of March, 1844, in respect of ‘Meteorology’.”
\ The motion was adopted.

PeMAND No. 48—OTHER SCIENTIFIO DEPARTMENTS.

] .
«. Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 532,000, be granted to the Governor Genmeral in
Comneil to defray the charges which will come in course of pavment during the yesr
eandiny the 31st Bay of March, 1944, in respect of ‘Other Scientific Depsrtments’.”
Th:ﬂ:otion was adopted.
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DevaNDp No. 44—EDUCATION.

Mr. President (The Honourable Sir Abdur Rahim): Thegquestion is:
«rPhat & sum not exceeding Re. 12,22,000, be granted to the Governor _Genersl in
Council to defray the cuarges which will come 1n course '?.f payment during the year
ending the 3lst day of Marcn, 1044, in respect of ‘tiducation’.
''he motion was adopted.

DeMAND No. 46—MEDICAL SERVICES. o
Mr. President (The Honourable Sir Abdur Rahim): The question is: .
“'f'hat a sum not exceeding Re. 12,78,000, be granted to the Governor - General in
(louncil to defray the cuarges which will come in course of p'a'yment during the year
anding the 3lst day of March, 1944, in respect of ‘Medical Services'."

The motion was adopted.

Demanp No. 46—PusLic HEALTH.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“lhat a sum not exceeding Re. 13,08,000, be granted to the Governor .Genenl in
. Council to defray the cnarges. which will come in course of payment during the year
sending the 3lst day of March, 1944, in respect of ‘Public Health'."
The motion was adopted. .

DeEMAND No. 47—AGRICULTURE,

Mr. President (The Honourable Sir Abdur Rahim): The question. is:

“That a sum npot exceeding Rs. 26,72,000, be granted to the Governor General in
Council: to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1044, in respect of *Agriculture’.” :

The motion was adopted. '

DEMAND No. 48—IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“I'hat & sum not exceeding Rs. 3,39,000, be granted to the Governor General in
Council to defray the cnarges which will come in course of payment during the year

anaing the 3lst day of March, 1944, in respect of ‘Imperial Council of Agricultural
Research’.”’

The motion was adopted.
DeMAND No. 49—AGRICULTURAL - MARKETING.

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:
~ “That & sum not exceeding Rs. 4,43,000, be granted to the Governor General in
Council to defray the cnarges which will come in course of payment during the year
ending the 31st day of March, 1844, in respect of ‘Agricultural ‘Marketing’."
The motion was adopted.

DEMAND No. 50—IMPERIAL INSTITUTE OF SuGAR TECHNOLOGY.
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31t day of March, 1844, in respect of ‘lmperial Institute of Sugar Tecimology’.”

e motion was udopted.

) DeMaND No. 51—CIviL VETERINARY Smwwzs-.
Mr, President (The Honourable Sir Abdur Rahim): The question is:

‘“fhat a sum not exceeding Rs. 10,47,000, be granted to the Govern J i
Council to defray the charges which "will come mg course of p.ymng:? dogril?:n:;:l ye::
.endl{ln_,'i‘ the 31st day of March, 1944, in respect of ‘Civil Veterinary Services’.”!

The motion was adopted.

DemaND No. 52—INDUSTRIES.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

‘“That u sum not exceeding Rs. 9,38,000, be granted to the Governor General in

Council to defray the charges which will come in course of payment during the yeas @

ending the 3lst day of March, 1944, in respect of ‘Industries’.”
The motion was adopted. .

DeMAND No. 58—ScIENTIFIC AND INDUSBRIAL RESEARCH.

Ig.;tm«nt (The dHonog.mble Sir Abdur Rahim): The qudstion is: B

*‘That « sum not excee ing . 13,49,000, be granted to the G ;

Council to defray the charges which will come gn course of ;0. oev:m;ﬁf;mdy:

ending the 31.31. dsy of March, 1944, in respect of ‘Scientific and lm{u.;trid Research’.”
The motion was adopted. . ~

.
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DEMAND No. §4—AVIATION. ;
Mr, Prestdent (Lhe Honourable Bir Abdur Rahim): The question is:
*“Lugt ‘& sum uot excesding Ks. 1,04,48,000, Le granted to the Governor (eneral 'in
~Councl 10 delray tie cnalges which wil come in course of payment during tne  year
enuwig jhe Olst aay of Marcn, 1v44, 1o respect of ‘Aviaugp'.” :
‘I'ne mouon was adopted.

Drmanp No. 55—CariraL Outray oN ClviL AVIATION OHARGED TO REVENUE.

mar, president (L'he Hownourable Bir Abdur Rahim): The question is:

“ipat 3 sum not excecding Ks. 1,000, be grantéd to the Governor General in
Councit to denray the charges which will coime i course of paymendb during tne year
ending tue dlst uay of Marcn, 1844, in respect of ‘Cap.ial Outlay on Uivil Aviation charged
lo wvinue',”

The motion was adopted.

DEMAND No. 56—BROADCASTING. . -
Mr.. Pregident (The Honoursble Sir Abdur Ralim): The gquestion is:

“I'nat & sum not exceeding Rs. 58,64,000, be granted to the Governor General in
Council to detray the charges which will come in course of payment during the year -
ending the 3lst aay of March, 1844, in respect of ‘Broadcasting’.'

I'he motion was ‘adopted.

DenMAND No. 57—CAP1TAL OUTLAY ON BROADCASTING CHARGED TO REVENUE.
Mr. Pregident (Lhe Honourable Bir Abdur Rahim): The question is:
*“I'bat s sum not  exceeding Ra. 1,000, be granted to the Governor General in

Councit. t6° defray the charges which will come in course of puyment during toe year
enuwny the Slst day of Murca, 1844, in respect of 'Cupital Outlay on Broadcasting charged

T

to Hevenue'.
‘'he motion was udopted.

- DEMAND No. 58—EMiGRATION—INTERNAL.

"Mr, Pregident (I'he Honourable Sir Abdur Rahim): The question is:

“lbat & sum not exceeding HRs. 16,000, be granted to the Govermor General in
Councul to detray the charges which will conie & course of puyment during the year
ending the dlst awy of March, 1844, in respect of 'Emigration—Iinternal’.”

''he motion was udopted.

Demanp No, 59—EMIGRATION—LEXTERNAL. _
Mr, President (Ihe Honourable Sir Abdur Rehim): The question is:
““I'ngt & sum not exceeding Rs. 1,890,000, be granted to the Governor (leneral in
Council to detray the charges which will come in course of payment during the yesr
ending the 3lst day -oi March, 1944, in respect of ‘Emigration—isxternal’.” :
The motion was adopted. '

DeMAND No. G0—COMMERCIAL INTBLLIGENCE AND BTATISTICS.
Mr. President (The Honourable Bir Abdur Rehim): The question is:
“I'nat & sam not exceeding Rs. 8,806,000, be granted to the Governor General in
Council to defray the charges which will come in courss of payment duri the year
encany the 31st duy of March, 1944, in respect of ‘Commercial Intelligence and Btatistics’."
The motion was udopted.
DemaNp No. 61—Census.
Mr. President (The Honourable 8ir Abdur Rahim): The question is:
"“Tuat a sum not exceeding - Rs. 2,000, be granted to the (iovernor Gemeral in
Councul to defray the charges which will come in courss of payment during the year
endiug the 3lst day of March, 1844, in respect of ‘Census’ "
" The motion was adopted.

Demanp No, 62—Joinr-STocK COMPANIES.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 1,802,000, be granted to the UGovernor General in
Conncil to defray the charges which will come in course of E:yment during the year
#—u andiny the 31st day of March, 1044, in respect of ‘Joint-Stock Companies’.’”
The motion was adopted. .
DeMaND No. 83—ImpERIAL DAIRY DEPARTMENT.
*+  Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 291,000, be granted to the Governor ‘General in
. Conncil to defrgy the charges which will come in_course of payment during the year
¢ anding the 3lst day of Maich, 1844, in respect of 'Imperial Dairy Department’.” .
Thyaotion was adopted.

(.
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Deuanp No. 64—MISCELLANEOUS DEPARTMENT. .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That s sum not excesding Rs. 10,90,000, be granted to the Covernor Genmeral in
‘Council to defray the charges which will come in course of payment during the year
-ending the 3lst day of Marcn, 1844, in respect of 'Miscellaneous Department'."”

The motion was adopted. .

- Demanp No. 65—CurReNcCY,

Mr. President (The Honourable Sir Abdur Rahim): The gquestion is:

“That a sum t exceeding Rs, 60,83,000, be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the year
-ending the 31st day of March, 1944, in respect of ‘Currency’.”

"1‘%9 motion was adopted. -

R Demanp No. 66—MinT.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 91,33,000, be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the year
sonding the 3lst day of March, 1944, in respect of ‘Mint’."”

The motion was adopted. .

Demanp No. 67—Civin WoRKs.

Mr, President (The Honourable Bir Abdur Rahim): The question is:

““That. & sum not exceeding Rs. 70,84,000, be granted to the Governor General in -
‘Council to defray the charges which will come in course of payment during the year’
-ending the 3lst day of March, 1844, in respect of ‘Civil Works'."

The motion was adopted. ’

Demanp No. 68—CENTRAL Roap Funp.

Mr. President (The Honourable Sir Abdur. Rehim): The question is:

“That a sum not exceeding Rs. 1,70,00,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
-ending the 31st d’;y of March, 1844, in respect of ‘Central Road Fund'."”

The motion was adopted.

DeEmaNp No. B9—SUPERANNUATION ALLOWANCES AND PENSIONS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,20,44,000, he granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1844, in respect of ‘Superannuation Allowances and Pensions'.”

The motion was adopted.

s DEMaND -No. 70-—STATIONERY AND PRINTING,

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:

“That & sum not excéeding Rs. 4,46,72,000, be granted to the Governor Genmeral in
Council to defray the charges which will come in course of payment during the year
*ndiﬁ the 31st day of March, 1844, in respect of ‘Seationery and Printing'."

e motion was adopted. :
. Demanp No. 71-—MISCELLANEOUS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum 'not exceeding Rs. 15,21,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
-onding the 3lst day of March, 1844, in respect of ‘Miscellaneous’,”

Tixe motion was adopted. )

DEMAN: No. 72—MISCELLANEOUS ADJUSTMENTS BETWEEN THE CENTRAL AND
PROVINCIAL GOVERNMENTS
Mr. President (The flonourable 8ir Abdur Rahim): The question is:
“That & sum not exceeding Ra. 04,000, be granted to the Governor General in-

Council to defray the charges which will come in course of payment during the year.®
ending the 31st day of March, 1944, in respect of ‘Miscellansous Adjustments between the

‘Central and Provincial Governments'." P
The motion was adopted. - ’
DeManp No. 73—CiviL DEFENCE, .
Mr. President (The Honourable Sir Abdur Ralim): The question is: .

“That a sum not excesding Rs. 4,16,39,000, be granted to the Governor Generasl in
Council to defray the charges which will come in courss of psyment duting the year *
-ending the 31st day of March, 1044, in respect of ‘Civil Dafence'’.” . e

The motion was adopted.
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o Demanp No. 74—Derar. .

Mr, Presidont fThe Honourable Sir Abdur Rahim): The question is:

“Lhst & sum not exceeding RKs. 94,990,000, be granted to the Governor General in
Couucil to defray the charges which will come in course of payment during the year
euding the 31st day of March, 1944, in respect of ‘Delhi’.”

The ‘motion was adopted. , »

Dexanp No. 76—AJMER-MERWARA. R

Mr. President (The Honoursble Sir Abdur Rahim): The question is:

*That a sum not exceeding Rs. 31,06,000, be granted to the Ggpernor General in
Council to defray the charges which will come in course of payment ‘during the year
ending the algt day of March, 1944, in respect of ‘Ajmer-Merwara’,” '

T%le motion was adopted. .

DemMaxp No. 76—PANTH PirLODA. )

Mr, Pregident (The Honourable Sir Abdur Ruhim): The question is:

“Tuat 8 sum not exceeding Rs. 14,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1944, in respect of ‘Panth Pip? a’."”

motion was adopted. ) ) .

. DemaNDp No. 77—INpiaN Posts aAND TELEGRAPHS.

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 3,10,08,000, be granted to the Governor General ‘in
Council to defray the charges which will come in course of payment during the year

.ending the 31st day of March, 1844, in respect of ‘Indian Posts and Telegraphs'.”

'IFhe motion was adopted. ,

Demanp No. 78—Inpian PosTs aAND TELEGRAPHS-—STORES SUSPENSE (NOT

CHARGED TO REVENUE). '

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That a sum not exceeding Rs. 24,31,000, bé granted to the - Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1944, in respect of ‘Indian Posts and Telegraphs—Stores
. Buspenrc (not ‘charged to Revenue)'.”

' The motion was adopted. _ v
DeMAND No. 79—DELHEI CAPITAL OUTLAY.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 10,48,000, be .granted to the Governor General in
Council to defray the charges which will come in_course of payment during the year
ending the 31st (f;y of March, 1944, in respect of ‘Delhi Capital Outlay’.”

'[gje motion was adopted.

DeManD No. 80—CoMMUTED VALUE OF PENSIONS.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

*“That & sum not exceeding Rs. 1,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1944 in respect of ‘Commuted Value of Pensions’.”

The motion was adopted. . '

Demanp No. 81—INTEREST-FREE ADVANCES. .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘““That & sum not exceeding Rs. 2,76,50,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1844, in respect of ‘Interest-Free Advances’.”

. The motion was adopted. .

Demaxp No. 82—1.0AN8 AND ADVANCES BEARING' INTEREST.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
*“That a sum not exceeding Rs. 3,62,93,000, be granted-to the Governor .General in
o Oouncil to defray the charges which will come in course of payment during year
-ending tho'Slgt day of March, 1814, in respect of ‘Loans and Advances bearing Interests’.’
The motion was adopted. ‘

~ \ The Assembly then adjourned till Eleven of the Clock on Thursday, the 11th
March, 1048, o :

*.
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